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Factual and Action taken report of the Joint Committee in 

compliance of Hon’ble National Green Tribunal (NGT) (CZ) 

Bhopal order dated 15.01.2024 in Original Application No. 

07/2024 in the matter of Sh. Ashok Sharma V/s State of 

Rajasthan & others. 

Sh. Ashok Sharma son of Sh. Gauri Shankar resident of village - Salempur, 

Tehsil - Basedi, District - Dholpur, Rajasthan had filed a letter petition dated 

02.12.2023 as Original Application, with grievance about illegal mining, 

violation of Environmental Act, forest act and sustainable Mining Guidelines in 

forest area and sanctuary located in village - Bandh Baretha, Tehsil - Bayana, 

District - Bharatpur (Rajasthan). 

The specific issues/objections raised by petitioner/applicant/complainant:- 

1. Illegal mining in forest area and sanctuary located in village Bandh 

Baretha, Tehsil Bayana, District Bharatpur (Rajasthan) by use of 

compression machinery and explosive material. 

2. And illegal mine excavated from the area are illegally transported through 

more than 40 vehicles every day from forest area. 

3. Authorities are not taking any action in spite of the complaint made by 

applicant. 

4. It is further alleged that there are repeated tree felling and cutting of the 

trees and adversely affecting the environment and causing loss of revenue 

of the State.  

5. Considering the issues raised by the applicant, Hon’ble NGT passed 

following order on 15th January 2024:  

In view of the issues/objections made in the application, NGT form a Joint 

Committee consisting of:-  

i. One representative from the District Magistrate Bharatpur, State of 

Rajasthan.  

ii. One representative from Central Pollution Control Board, State of Rajasthan. 

iii. One representative from State Pollution Control Board, State of Rajasthan. 

 

6.  Further, the committee was directed :  

“to visit the place and submit the factual and action taken report within six 

weeks. The State PCB will be the nodal agency for coordination and logistic 

support. ” 
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7. Accordingly, following officer were appointing from concerned departments 

for the joint visit-  

1) Sh. P. Jagan, Regional Director, Regional Directorate, Central 

Pollution Control Board (CPCB), Bhopal, MP. 

2) Sh. Ameelal Yadav, Sub Divisional Officer, Bayana, Tehsil Bayana, 

district Bharatpur, Rajasthan.  

3) Sh. Umesh Kumar, Regional Officer, Rajasthan State Pollution 

Control Board (RSPCB), Regional Office, Bharatpur Rajasthan. 

(Copy of nomination letters are enclosed as Annexure-1) 

 

8. Looking in to the issues, a meeting cum discussion was convened in the 

meeting hall of Regional Office, RSPCB, Bharatpur on 21.02.2024 with the 

joint committee members, representatives of Department of Mines & 

Geology, Govt. of Rajasthan and complainant. 

9. After deliberations, it was decided by the committee to inspect the entire 

area to assess the status of illegal mining activity.  Subsequently, the area 

under question was visited on 21.02.2024 by the joint committee along with 

complainant and representatives of Department of Mines and Geology, GoR. 

This report is being filed by the aforementioned Joint Committee after 

conducting the field visit on 21-02-2024. (List of participants in meeting 

dated 21.02.2024 is attached as Annexure-2). 

10. Circular regarding control of illegal mining in Rajasthan issued by 

Government of Rajasthan vide letter dt. 05-07-2021. For compliance, 

following directions were issued :-  

a. Forest department is completely responsible for stopping illegal 

mining in forest areas.    

b. Mining department is responsible for stopping illegal mining in 

non-forest areas.    

c. Action against the illegal mining over khatedari land shall be done 

by Tehsildar.  

d. Action against the illegal mining over land as industrial/other 

works by RIICO/UIT/other organisations shall be done by District 

Collector/Competent officer. 

(Circular dt. 05-07-2021 Attached at annexure-3). 
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11. Background 

The area under question is forest area as Band Baretha wild Life Sanctuary 

located in District Bharatpur, Rajasthan. By the notification of the Government 

of India in the Ministry of Environment, Forest and Climate Change published 

in the Gazette of India vide number S.O. 6319(E), dated 26th December 2018, 

the Central Government notified an Eco-Sensitive Zone (ESZ) surrounding the 

Bandh Baretha Wildlife Sanctuary in the State of Rajasthan; (Notification 

dated 26.12.2018 Attached at annexure-4). 

 The Bandh-Baretha Wildlife Sanctuary is spread over an area of 204.16 

square kilometers and the Sanctuary is located 45 kilometres from 

Bharatpur (Rajasthan), 76 kilometres from Fatehpur Sikri (Utter Pradesh) 

and 78 kilometres from Dholpur District (Rajasthan);  

 NOW THEREFORE, in exercise of the powers conferred by sub-section(1) 

and clauses (v) and (xiv) of subsection (2) and sub-section (3) of section 3 

of the Environment (Protection) Act, 1986 (29 of 1986) read with sub-rule 

(3) of rule 5 of the Environment (Protection) Rules, 1986, the Central 

Government hereby notifies an area to an extent ranging from 25 meters to 

1 kilometer around the boundary of Bandh-Baretha Wildlife Sanctuary in 

the State of Rajasthan as the Bandh-Baretha Wildlife Sanctuary Eco-

sensitive Zone (hereinafter referred to as the Eco-sensitive Zone) details of 

which are as under, namely:-  

Extent and boundaries of Eco-sensitive Zone varies from 25 meters to 1 

kilometer around the boundary of the Bandh-Baretha Wildlife Sanctuary 

and the area of the Eco-sensitive Zone is 173.92 square kilometres. 

 Commercial mining, stone quarrying and crushing units are prohibited 

activities as per the said notification. 

 De-notified and Forest Diversion in reference of sand stone mining in 

tehsil Bayana (Bharatpur):  

Some part of the Band Baretha wild Life Sanctuary which was then             

de-notified by NBWL (National Board of Wild Life) in its 61th meeting 

dated 18.02.2021 & Gazette notification in this context has been 

published by the Rajasthan State Forest department dated 23.03.2021 

and Eco-Sensitive Zone (ESZ) area of the Band Baretha WLS has also 

been de-notified by MoEF&CC on 18.05.2021. (Notification dated 

18.05.2021 Attached at annexure-5). A total area measuring 646.56 

Hac. has been de-notified form Band Baretha WLS. Forest Diversion 

(Stage-I and II) was granted in favor of Department of Mines and Geology, 

Rajasthan in Paharpur over an area of 398.0085 Hac. by Ministry of 

Environment, Forest and Climate Change (Forest Conservation Division) 
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vide letter dt. 11.06.2021 and 11.03.2022. The purposes of forest 

diversion are mining, employment generation and earning of revenue 

generation. (Forest Diversion letters dated 11.06.2021 and 

11.03.2022 attached at Annexure-6). 

12.The area under allegation for illegal mining activity is Darbharana & Ghadi 

Bajna under forest area of Band Baretha wild Life Sanctuary in tehsil Bayana 

District Bharatpur. 

13. Factual Observations- 

 Alleged area for illegal mining activity is purely comes/falls under forest 

area. There is no legal mining activity is carried out nearby alleged 

locations/sites.  

 During the visit of joint committee on 21.02.2024, concerned area of forest 

in tehsil Bayana where illegal mining allegations were alleged were visited to 

ascertain the status of illegal mining. There are two locations/sites were 

informed by applicant/complainant for involvement in illegal mining activity 

as- 

 1st site/location is Darbharana block of forest area near village kot of tehsil 

Bayana and  

 2nd location/site is also in block Darbharana of forest area known as Ghadi 

Bajna nearby village is Bangarra of tehsil Bayana.  

A. 1st location/site: Darbharana block near village kot of tehsil Bayana: - 

i. Darbharana block is having 62 sq. km area of forest.  

ii. At site, illegal mining for sand stone was observed with new and old 

activities.  

iii. Looking to the site conditions, it was revealed that this is an open 

cast mining which has been carried out by drilling and wire saw 

machines.  

iv. Area under illegal mining was observed about 2 sq. km and average 

depth of open cast mining was about 12 ft.  

v. Looking to the site condition, it was observed that the mining activity 

is being carried out in forest area with the help of drilling and wire 

saw machines, and heavy vehicles used for transportation of sand 

stone blocks.  
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vi. Water used in the wire saw machines for cooling and dust 

suppression purposes. For providing water for cooling in mining 

activity, black color pipes for water carrying found spread over all 

illegal mining area.  

vii. At the time of visit of joint committee, no machines and vehicles were 

found at site. Besides, some hand machines like sabbal, hathoda, 

taanki etc., were found at site which were seized by the Forest 

department.  

viii. That area is clearly falls/comes under forest area as Band Baretha 

wild Life Sanctuary and looking to the site conditions of illegal mining 

activity within forest area clearly evident of violation. 

B. 2nd location/site: also in block Darbharana known as Ghadi Bajna 

nearby village is Bangarra of tehsil Bayana- 

i. Darbharana block is having 62 sq. km area of forest.  

ii. At site, illegal mining for sand stone was observed with new and old 

activities.  

iii. Looking to the site conditions, it was revealed that this is an open 

cast mining which has been carried out by drilling and wire saw 

machines.  

iv. Area under illegal mining was observed about 3-4 sq. km and average 

depth of open cast mining was about 12 ft.  

v. Looking to the site condition, it was observed that the mining activity 

is being carried out in forest area with the help of drilling and wire 

saw machines, and heavy vehicles used for transportation of sand 

stone blocks.  

vi. Water used in the wire saw machines for cooling and dust 

suppression purposes. For providing water for cooling in mining 

activity, black color water carrying pipes were found spread over all 

illegal mining area.  

vii. At the time of visit of joint committee, no machines and vehicles were 

found at site.   

viii. That area is clearly falls/comes under forest area as Band Baretha 

wild Life Sanctuary and looking to the site conditions of illegal mining 

activity within forest area clearly evident of violation. 
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ix. It is important to mention here that the Utter Pradesh (village Jagner, 

District Agra) border is just 150-200 meters away from the 2ndalleged 

site (i.e., also in block Darbharana known as Ghadi Bajna nearby 

village is Bangarra of tehsil Bayana).  

C. Common points for both sites-  

i. There is no check post of the mines department and district 

administration at the border of Rajasthan and Utter Pradesh to check 

any activity which involved in illegal mining. 

ii. During visit, joint committee was informed that in this area this type 

of mining activity is operational for 20-30 years. Earlier, nearby 

villagers/localities carried out mining by hand machines later on the 

activity had been shifted over mechanized illegal mining. 

Villagers/localities are forcefully involved in illegal mining activity.  

iii. ACF, Forest Wild Life, Bharatpur informed that the alleged block 

Darbharana is having 62sq. km area. They are having only 10 beat 

guards for controlling the illegal mining activity those are not 

sufficient to effectively controlling the illegal mining activity. They are 

required one beat guard over one sq. km area adequately.   

iv. Boundary wall was not found all along the forest area as wild life 

sanctuary which provided partially and also found damaged at many 

places. In this regard ACF, Wild life Bharatpur informed that 

construction of boundary wall all along the sanctuary area is not 

possible to construct due to shortage of fund.  

v. SDM, Bharatpur, District Bharatpur informed that they have not 

received any matter regarding illegal mining and revenue department 

is not having jurisdiction for taking action against illegal mining 

activity under the forest area.  

vi. AME, Mining Department Rupbas, Tehsil-Rupbas, District Bharatpur 

informed that there is no mining activity under jurisdiction of mining 

department nearby area of the alleged area/sites where illegal mining 

activity is being carried out and they have no jurisdiction for taking 

action against illegal mining activity under the forest area.  

vii. Adverse effect over environment viz; air pollution, effect over flora and 

fauna cannot be denied due to illegal mining activity in sanctuary 

area. 

viii. During visit at site marks of heavy vehicles tyres were found which 

must have been used for transportation of sandstone blocks. 
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ix. As per the locals some goons are involved in this illegal mining 

activities in the Darbharana block (Darbharana and Ghadi bajna 

villages) of Bandh Baretha wild life sanctuary of tehsil Bayana in 

district Bharatpur with the support of forest department and local 

administration and villagers are not ready to reveal the names as it is 

going from last so many years and it is creating employment to them. 

It was informed that local village people are dependent on this mining 

activities. 

14. Details of illegal mining activity and action taken-  

As per direction of Joint committee, letters have been written by RSPCB 

Bharatpur to Forest Department, Bharatpur, Mining Department, (Bharatpur), 

SDM, Bayana (Bharatpur) on 21.02.2024 for providing data of illegal mining in 

this area and actions taken thereon. (Letter is attached at annexure-7) 

 It was informed by DCF wild life, Forest Department Bharatpur that 25 

cases of illegal mining activities were identified and necessary action was 

taken details of which have been forwarded vide letter dt. 22-02-2024 

(copy enclosed at annexure-8), details are as under-  

Total cases             
(April 2023 to 
January 2024) 

Illegal mining 
activity  

Illegal mining 
transportation 
activity  

Amount of fine 
imposed  

25 06 19 
 

Rs. 12.32 lacs 

 It was informed by SDM, Bayana (Bharatpur) vide their letter dt.                   

26-02-2024 that no matter/complaint has been received and Bandh 

Baretha Wild life sanctuary comes under forest department in which 

they have no jurisdiction for taking action, so  no action has been taken 

against illegal mining activities in Bandh Baretha Wild life sanctuary by 

revenue department. (copy enclosed at Annexure-9). 

 It was informed by AME, Roopwas, district Bharatpur that 89  cases of 

illegal mining activities were identified and necessary action was taken 

by the SIT committee constituted at district level, sub-division level and 

their own level details of which have been forwarded vide letter dt.               

28-02-2024 (copy enclosed at annexure-10), details are as under-  

Total cases             
(1st April 2023 to 
28th  February 
2024), 2021-
2023  

Illegal 
mining 
activity  

Illegal mining 
transportation 
activity  
 

No. of  
FIR 

Amount of 
fine imposed  

90 01 89 04 Rs. 79.99 lacs 
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15. Conclusion and Recommendations-  

The concerned officials of Forest, Mining and Revenue departments who are 

posted at Bharatpur should take proactive steps to stop the illegal sand 

stone mining which is going on from many years within the boundary of 

notified Bandh Baretha wild life sanctuary.   Though it is illegal mining but 

it is operating as a professional way by construction of road inside 

sanctuary by breaking boundary wall & cutting trees, using DG set for 

power supply, water supplied through temporary pipe for mining, heavy 

machines/cranes using for lifting the mined material, using huge number of 

trucks for transporting the stone blocks and involving lot of manpower for 

mining activities. Therefore, looking at the seriousness of the issue the joint 

committee has suggested the following:  

1. The forest department is responsible for protection and conservation of 

Darbharana block (Darbharana and Ghadi bajna villages) of Bandh 

Baretha wild life sanctuary of tehsil Bayana in district Bharatpur 

because as per the circular vide letter dated 5th July 2021 issued by 

Government of Rajasthan that Forest department is completely 

responsible for stopping illegal mining in forest areas. 

2. The mining department shall be directed to assess the quantity of illegal 

mining done in the Darbharana block (Darbharana and Ghadi bajna 

area) of Bandh Baretha wild life sanctuary of tehsil Bayana in district 

Bharatpur and submit the report to District Collector for assessing the 

environmental damage occurred due to illegal mining and for preparing 

the remediation/restoration plan.  

3. As per the ESZ notification (S.O. 6319(E) dated 26.12.2018) of Bandh-

Baretha Wildlife Sanctuary, Central Government has constituted a 

Monitoring Committee, for effective monitoring of the Eco-sensitive Zone. 

Which states that:  

“The Monitoring Committee shall monitor the compliance of the provisions 

of this notification.” 

“This Monitoring Committee is to submit the annual action taken report of 

its activities as on the 31st March of every year to the Chief Wildlife 

Warden in the State.” 

4. Forest department and district administration shall seize machines and 

make challans/fine accordingly to ensure strictest possible action 

against illegal mining. 

5. The mining department / forest department should establish a check 

post at the border area of Rajasthan and U.P., entrance & exit points of 

the Bandh Baretha wild life sanctuary to stop the illegal transporting of 

mining material through trucks, tractors etc. 

6. Government of Rajasthan shall provide and increase the no. of beat 

guards and deploy unit of Rajasthan Armed Constabulary – RAC in this 

area adequately for effective control of the illegal mining activity in forest 

area.  
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Photographs with GPS location are enclosed  

 

1. Illegal mining at 1stsite/location:Darbharana block near village kot 

of tehsil Bayana Bharatpur (Rajasthan): - 
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2. Illegal Mining activity at 2ndlocation/site(is also in block 

Darbharana known as Ghadi Bajna) nearby village is Bangarra of 

tehsil Bayana,Bharatpur (Rajasthan): - 
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3. Boundary wall photos around forest area-  
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4. Visit by Members of Joint Committee - 
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vlk/kj.k 
EXTRAORDINARY 

Hkkx II—[k.M 3—mi&[k.M (ii) 
PART II—Section 3—Sub-section (ii) 

izkf/dkj ls izdkf'kr 
PUBLISHED BY AUTHORITY 

 la- 5078] ubZ fnYyh] cq/okj] fnlEcj 26] 2018@ikS"k 5] 1940   
No.  5078] NEW DELHI, WEDNESDAY,  DECEMBER  26, 2018/PAUSHA  5,  1940 पया�वरणपया�वरणपया�वरणपया�वरण, , , , वनवनवनवन    औरऔरऔरऔर    जलवायुजलवायुजलवायुजलवायु    प�रवत�नप�रवत�नप�रवत�नप�रवत�न    म
ंालयम
ंालयम
ंालयम
ंालय    अिधसचूनाअिधसचूनाअिधसचूनाअिधसचूना नई �द�ली, 26 �दस
बर, 2018 काकाकाका....आआआआ. . . . 6319631963196319((((अअअअ)))).—
ा�प अिधसूचना भारत सरकार के पया�वरण, वन और जलवायु प#रवत�न म&ंालय क' अिधसूचना स.ं का.आ. 2202 (अ), तारीख 31 मई, 2018 *ारा भारत के राजप& असाधारण म+ 
कािशत क' गई थी िजसम+ उन सभी 1ि2य3 से, िजनको उससे 
भािवत होन ेक' संभावना थी, उस तारीख से, िजसको उ2 अिधसूचना क' राजप& क' 
ितयां जनता को उपल7ध करा दी गई थ8, साठ �दन क' अविध के भीतर, आपि: और सुझाव आमंि&त �कए गए थे;  और, उ2 
ा�प अिधसूचना क' राजप& क' 
ितयां जनता को तारीख 31 मई, 2018 को उपल7ध करा दी गई थ8; और, 
ा�प अिधसूचना के 
=यु:र म+ 1ि2य3 और पणधा#रय3 से 
ा> आपि:य3 और सुझाव3 पर स
यक �प से िवचार �कया गया था; औरऔरऔरऔर, बांध-बरेठा व?यजीव अभयार@य राजAथान राBय के भरतपुर िजला म+ िAथत ह ैजो Dे& 204.16 वग� 204.16 वग� 204.16 वग� 204.16 वग� �कलोमीटर�कलोमीटर�कलोमीटर�कलोमीटर म+ फैला Fआ ह ैऔर अभयार@य भरतपुर से 45 �कलोमीटर, फतेहपुर िसकरी से 76 �कलोमीटर और धौलपुर िजला से 78 �कलोमीटर म+ िAथत ह;ै औरऔरऔरऔर, अभयार@य म+ शुMक पण�पाती वन ह ैऔर मह=वपूण� वनAपित म+ अका�कया केटेचु (खैर), अका�कया सेनगेल (कुमथा, सफेद खैर, खैरी), एगले माम�लोस (बील, बेल), अि
बिज़या लबेके (काला िसरस), एनोगेिसस लै�टफोिलया (धावाडा, सफेड ध3क), एथंोसेफलस कैड�बा (कदम), अज़ा�दराचता इंिडका (नीम), एइलांथस ए�सेल 

44

Annexure-4



2   THE GAZETTE OF INDIA : EXTRAORDINARY  [PART II—SEC. 3(ii)] (अरद)ु, बालाइ�स एिजप�टका (Nहगोटा), बु�टया मोनो#पमा$ (धाक, िछला, पलाश, खाखरा), कैप�रस डेिसडुआ (क#रल, केर), कैप�रस सेिपया�रया (Nहस), िड%ो#टैिचस िसने�रया (गोया खैर), कॉ'डया मै�सा (लसोडा), कैिसया �फ#टुला (अमलातास), कॉ'डया रोिथ (ग3डी, गुडंी), डेलोिन�स रेिगया (गुलममोहर), िडओि#परोस कॉ'डयाटा (बीरिबडा), एि�)लका ऑ�फिसनािलस (अमला), यूफोरिबया ने�रफोिलया िलनन (डडंा थोर), �फकस कॉ'डफोिलया िलनन (पारस िपपल), �फकस +लोमेराटा इन. (गुलर), �फकस रेिलिगओसा िलनन. (पीपल), �फकस िहसिपडा (गुलर), होलो-टेिलया इंटेि/फोिलया (चुराल,े पापदी), इंगा डुलसीस (जंगल जलबेी), लनेया कोरोमंडेिलका (गजु�न), मेिलया अजेदारैच (बाकैन), िम0ल+टोिनया हॉट1िसस (नीमचमेली, आकाश नीम), नायकटानथेस अरबोर �3स�टस (हर Pृंगार), फ4िन�स सायलवे#3ीस (खजूर), 7ोसोिपस िसनेरा�रया (खेजादा, खेजादी), 7ोसोिपस जुली8लोरा (िवलायती बबूल), यूकैिल-टस एसपीपी (सफेदा), सायिजिगयम कुिमनीली (जामुन), ताम:रडस इंिडका (इमली), तम�र�स अफाइला (फराश), टेकोमेला अंडुलाटा (रोहदा, रोिहदा), टRमनिलया अजु�न (अजु�न), िज़िज़फस मॉरी�टयाना (बेर), आ�द शािमल ह।ै जब�क अबु�टलॉन )यूर;टैटम �रचे (पीथारी), ए<थो#पम$म िहिपडम (कांती), अ=यं>ेश ए#पेरा िलनन (अंिधझरा, उपनारंग, उगा), अधाटोडा वािसका (एडुसा), अवा$ #यडूो टोम;टोसा (बुई), अमर@टस पॉलीगामस िलनन. (जगंल चोलाई), एAंो/ा�फस पैिनकुलाटा (कालमेघ), आग�मोन मेि�सकाना िलनन. (स=यनशी, पीली काटेरी), कैलो3ोिपस 7ोसेरा आर.बीआर. (आक, आंकदा), स;टेला एिशया�टका िलनन. (TिUनबटुी, TVी), कमेिलना ब;गल;िसस िलनन (बोWा/कानाध3कना), दतुरा #3ैमोिनयम (धतरुा), यूफोरिबया िहता$ (दधुी), /ुिवया टेनै�स (गXगरेना, गगंान, चवेनी), /ुिवया िवलासा वाइ
ड. (बान फालसा), हिेलसटेरेस इसोरा िलनन. (मारोडफली), इंिडगोफेरा होच#टेटर (बेकरीयो), इंिडगोफेरा �टन�टो�रया (नील), इपोमेना कानYआ (िवलायती आंकडा), �करगेिलया री�टकुलेट (कामबोई), लॉसिनया इन'मस िलनन. (मेहदंी), लेिपडागिैथस कु#पीडेट (अ?त+Zी), ने�रयम इंिडकम (लालकनरे), ओसीम अमे�रकन िलनन (बापची, नागदबापची, बंटु�सी), ओपं�टया िडल;नी (नागाफनी), उ'जिनया इंिडका कंुथ. (कोिलकाडंा, जंगली पयाज), ऑ�सिलस कॉ'नकुलता िलनन. (ि&पित, ख[ी बुटी), िसडा रोिडफोिलया िलनन. (Aवेट बडेला), थी#पीस लै�पास डेलोजो. (वान कपास), Zैपा िबिAपनोसा रो\सब. (Nसघाडा), आ�द ह;ै औरऔरऔरऔर, अभयार@य स े मह=वपूण� पवत�रोही, जड़ी-बूटी और घास जसैे कैप�रस ज़ेलेिनका िलनन. (मोरेडा), िससामपेलोस पैरेइरा िलनन. (पहदबेल, पहदमुल), �F-टो#टेगेया /@िड8लोरा आर.बीआर. (दिुध, मेधा), +लो�रयोसा सुपरबा िलनन. (`लो#रयोसा), लुफा एकुटंगुला वार. अमारा �लाक$ . (तरुाई (कदवी), मोमो'डका डाइओका रो�सब. (कंकोडा), मुकुना 7ीटा (एल.) डीसी. (क3च), �टनसपोरा कॉ'डफोिलया माइस$ (नीम िगलॉय), 3ाइकोस;थेस Gैि�टएटा लैमक. (कंुडल), िज़िज़फस ओनोि-लया िमल. (मकोह), अ�रि#टडा हाइि#3�स िलनन. (लैनaला (सफेड), अHंडो डोनै�स िलनन. (नारकुल), बोिIयोलोआ पेतुसा, कैमस. (कराड, चोटी जगा�), सेनFस कैिJस, िलनन. (धामन), आंजन), �लोरीस इं8लेट (कालीचडकाली), �लोरीस रो�सब'गया (बbली बीबाई), Fाइसोपोगोन फुलवस (गोरीया, सेदआु, िसराण), कु#कटा �र8लेि�सया रो�सब. (अमरबेल, आकाशबेल), साइंबोपोगन माKटनी (रोशा, रोजा घास), साइपरस कॉम7ेसस (मोथा, नागर मोथा), Fाइसोपोगोन फुलवस (गोरीया), दसेो#टा=य िबिपLाटा िलनन (दाब, कुश), िडच;िथयम एनालैटम (फोAट�) Aटेफ. (कराड, जगा�), िडजीट�रया बायो'नस (िब?करदा), एरे/ोि#टला िबफ�रया (ज3िडली), एरेमोपोगोन फMवोलैटस (बुहारी), इ�पेराटा िसल;ड�रका, िलन. (िस�), 
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¹Hkkx IIµ[k.M 3(ii)º Hkkjr dk jkti=k % vlk/kj.k 3 इ#लेNमा लOमण, हकै. (गंधेल), ऑरोपे�टयम थॉिमयम, िलनन. (ससुाचुि?त), सेिहमा नकवोसम (िसरान, िसन), थेमेडो QाAॉ'वसिवस, ओ. के�ज़. (रातरदा), टैग$स िबफोरस, रो�सब. (सीताघास), सोरघम हलेप;स (बाद, बरदी), आ�द अिभिलिखत क' गई ह;ै औरऔरऔरऔर, अभयार@य म+ िविवध जीवज?त ुके साथ वास ह ैिजसम+ सुस #Fोफा �F#टेटस (भारतीय बनैला सूअर), फ़ेिलस कैराकल (कैराकल), फ़ेिलस चॉस (जंगली िब�ली), गैज़ेला गैज़ेल (Nचकारा या इंिडयन गैज़ेल), एि�सस एि�सस (चीतल या िच:ीदार िहरण), व
-स ब;गल;िसस (भारतीय लोमड़ी), बोसलेफस 3ागोकामेलस (7लू बलु िनलगाई), फेिलस ब;गल;िसस (िब�ली-त+दआु), लेपस िनि/कोिलस डेनानम (हरे िडजट�), हमेीिचनस ऑ�रटस (हजेहोग लांग ईयर), हयैना हयैना (धारीदार हयेना), कैिनस ऑ�रयस (िसयार), 7ेि#बटीस एटेंलस (लगंरु-सामा?य), हप�#टेस एडवRस$ (सामा?य नेवला), मकाका मु
Sा (बंदर या रीसस मैकाक), मैनीस Fैिसकाडाटाटा (भारतीय साही), हाइि#3�स इंिडका (पो\यू�िपन-इंिडयन), मेिलयोवोरा कैपेि<सस (रटेल या हनी बैजर), सव$स यूिनकोलर (सांभर), सनकस मु�रनस (Pेव c ेमAक या मुAdाट), कैिनस लुपस (भेिड़या) आ�द शािमल ह।ै जब�क अभयार@य म+ लु>
ाय 
जाित इंिडयन पांगोिलन (मनीस Fैिसकाडाटाटा), संकटापf 
जाित धारीदार हयेना (हयैना हयैना) पायी जाती ह;ै    औऔऔऔरररर,    अभयार@य म+ मुgय पDी जीव �रकूरिवरो#3ा एवोसेटा (एवोकेट), मेर-स प'सकस (7लू िच\ड बी ईटर), मेरो-स ल#ेचेनॉि
टया (चAेटनट हडेडे बी ईटर), मेर-स ओ�रएटंिलस (Aमॉल cीन बी ईटर), कोरािसआस ब;गल;िसस (7लू ज े इंिडयन रोलर), लुिसिनया सवेेिसका (7लू iोट), िहयरोकॉ�सी�स वे�रयस (Tने �फवर बड�), िपकोनोटोटस कैफर (बुलबलु रेड व+टेड), ए�बे�रज़ा मेलानसेफला (बंjटग 7लैक हडेेड), मेलोफस लाथमी (dेAटेड बंjटग), सैि�सकोला टोरQटा (बुशचैट कॉलरेड), सैि�सकोला कैपराटा (बुशचैट पाइड), ब#ुटा#ट टीज़ (kहाइट आइड बज़ड�), अरगीआ कौडेट. डमTट (कॉमन बाबलर), फुिलका ए3ा (कुट), मेगाइमा हमेसेफाला (कॉपरिAमथ बाबYट), फालाकोFोरै�स काबU (लाज� कॉमmर+ट), स;3ोपस सीनेि<सस (काउंिसल dो �फज+ट), युडैिमनेस #कोलोपैिसयस (कोयल), कोरािसना मैजज़ेी (लाज� कोयल Pीके), अ0नगा मेलानो+#टर (डाट�र या nेक बड�), पॉिडस-स V�फकोिलस (डैिचक या cबे े िल#टल), #3े-टोपेिलया डेकाओ�टो (िल#टल Tाउन डोव), #3े-टोपेिलया िचन;िसस (डोव Aपॉटेड), िडFूरस मैFोFस (oॉ?गो या pकग dो), कैसाका फेरिगिनया (बतख TाVण/रqी शे�डक), सWकिडयो�रस मेलेनोटोस (डक कॉ
ब), अनास पोिसलोरो:रका (Aपॉट-िबलड डक), #पाइज़ेटस सफX टस (dेAटेड हॉक ईगल), बुबुलकस इिबस (एगेट कैटल), ए/ेSा इंटरमीिडया (मेिडयन एगरेट), फा
को जगर (फा�कन लैगर), टे'सपोफोन पैराडाइस (rलाईकैचर), �फ़िसडुला परवा (rलाईकैचर रेड-TAेटेड), �रिपडुरा ऑ�रयोला (rलाईकैचर kहाइट टेल), बु�रनस ओडेिनकमस (कलYव Aटोन), सक$स मैFोरस (पाल ह#ैरयर), आद�या िसनेरे�रया (हरेॉन cे), डेमी ए/ेSा आशा (इंिडयन रीफ हरेॉन), िनि�टकोरै�स नाइ�टकोरै�स (हरेॉन नाइट), आद�ओला /ेई. (पॉ@ड हरेोन पैडी बड�), आद�आ पुरपुरेया (हरेोन परपल), कोरवस #पल;ड;स (हाउस dो), #यूिडिबस पेिपलोसा (इिबस 7लैक), Iे#क4'नस मेलानोसेफलस (इिबस kहाइट), हाइAोफैिसयनस िचHगस (जैकना �फज+ट टेलड), कोरािसना मेलानोपटेरा (जगंल dो), गैलोप'ड�स #पैिडिसया (जंगल फाउल रेड Aपूर), ह�ैफेिलसन (pकग�फशर Tाउन), ह
ैसीन #म�रनेि<सस (pकग�फशर kहाइट TेAटेड), हली#टुर इंडस (काइट TाVणी), िम
वस माइ/<स (कॉमन पै#रयाह काइट), लोबी वेनेलस इंिडकस (लैNपग रेड वाटटल), गैले�रडा �F#टाटा (dेAटेड लाक� ), िमरा[ा क@ �टल<स (NसNगग बुशलाक� ), 
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4   THE GAZETTE OF INDIA : EXTRAORDINARY  [PART II—SEC. 3(ii)] िहरंडो कंसोलर (डAक' dैग माsटन), #टन$स पागोदरम (TाVणी मैना), ए�dडोथरेेस #ZिAटस (मैना सामा?य), कैि7म
गस एिशया�टकस (कॉमन इंिडयन नाइटजर), अलाउडा गुलगुला (ओ#रएटंल Aकाइलाक� ), ओरोलस ऑ�रयोलस (ओ#रओल गो�डन), ओरोलस ए�संथोरनस (7लैक हडे ओ#रओल), बुबो कोरोमंडस (डAक' हॉन�ड उ�लू), बबुो बबुो (आउल डAक' इंिडयन cेट हॉनYड), [@कोिलनस \@कोिलनस (पाsZज 7लैक), [@कोिलनस पांिडसे�रयनस (पाsZज cे), पावो �F#टेटस (कॉमन िपफौल), कोलंिबया लाइिवया (7लू रॉक िपजन), एथंस �रचड$ (िपटिपट इंिडयन), चारािAअस डिबयस (jरगडे aलोवर िलटल jरग aलोवर), पोWफ�रयो पोWफ�रयो (परपल मुरहने), फ4िन�यूरस ओFुरोस (रेड Aटाट�), सैि�सकोलाइRस फुिलकाटा िलनन. (रॉिबन इंिडयन), कॉि-सचस साउले�रस (रॉिबन मै`पी), #टन$स रोसेस (रोसी पासटर या रोज़ी Aटाuलग), :3गा +लरैोला (सXडपाइपर Aपॉटेड), अ#टुर बैिडयस (िशकरा), -लाटालेला 
यूकोरोिडया (Aपनूिबल), िहमंतोपस हनेटोपस (िAट�ट 7लैक-Nवगेड), ले-टोिपलोस डिबयस (cेटर एडजुट+ट), ए�फिपयो:रचस एिशयनैटस (Aटोक�  7लैक ने\ड), माइ�टे�रया िलयूकोसेफाला (Aटोक� -प+टेड), िसकोिनया िसकोिनया (Aटोक� -kहाइट), िडसौरा एिप#कोपस (kहाइट ने\ड Aटोक� ), बु�रनस ओडिेनकमस (Aटोन कलYव), िसLी�रस एिशया�टकस (सनबड� परपल), अपुस ए�फ़िनस (इंिडयन हाउस िAवrट), ऑथUटॉमस सूटो�रयस (टेलरबड�), अनास Fे]ा (कॉमन टील डक), नेटटापस कोरोमंडेिलयनस (टील कॉटन), पारस मेज़र (c े #टट), ड;डरो�कटा वगेाबुडंा (Zी पाई), सरकोगी-स कै
वस (व�चर pकग), िज-स ब;गल;िसस (व�चर kहाइट बैकड), मोटािसला िसनेरेरा (वा`टेल cे), एमोरोरॉ'नस फोएिन�यरूस (वॉटर ह ेkहाइट TAेटेड), -लोसस �फिलिपनस (कॉमन वीवर बड�), ज़ो#टरॉ-स प
ैपेGोसस (kहाइट आई), Gैिचपन$स ब;गल;िसस (वडुिपकर गो�डन), ड;डरो कोपोस मैरटेि<सस (वडुिपकर येलो) आ�द मौजूद हX ; और,और,और,और, बांध-बरेठा व?यजीव अभयार@य के चार3 ओर के Dे& को, िजसका िवAतार और सीमाv इस अिधसूचना के पैरा 1 म+ िविनwदx हX, पया�वरण क' दिृx स े  पा#रिAथितक' सवंेदी जोन के �प म+ सुरिDत और संरिDत करना और उ2 पा#रिAथितक' सवंेदी जोन म+ उyोग3 या उyोग3 के वगm के 
चालन और 
सAंकरण करन ेको 
ितिष{ करना आव|यक ह;ै अतः, अब, के?~ीय सरकार, पया�वरण (संरDण) िनयम, 1986 के िनयम 5 के उपिनयम (3) के साथ प#ठत पया�वरण (संरDण) अिधिनयम, 1986 (1986 का 29) क' धारा 3 क' उपधारा (1) और उपधारा (2) के खंड (v) और खंड (xiv) और उपधारा (3) *ारा 
द: शि2य3 का 
योग करत ेFए, राजAथान राBय के जयपुर िजला म+ बांध-बरेठा व?यजीव अभयार@य क' सीमा के चार3 ओर 25 मीटर से 1 �कलोमीटर तक िवA ता#रत Dे& को बाधं-बरेठा व?यजीव अभयार@य पा#रिAथितक' संवेदी जोन (िजसे इसम+ इसके प| चात् पा#रिAथितक' संवेदी जोन कहा गया ह)ै के �प म+ अिधसूिचत करती ह,ै िजसका िववरण िन�ानुसार ह,ै अथा�त ्:--  1.  पा�रि�थितक�पा�रि�थितक�पा�रि�थितक�पा�रि�थितक�    सवंदेीसवंदेीसवंदेीसवंदेी    जोनजोनजोनजोन    काकाकाका    िव�तारिव�तारिव�तारिव�तार    औरऔरऔरऔर    सीमाएं.सीमाएं.सीमाएं.सीमाएं.-(1) पा#रिAथितक' सवंेदी जोन का िवAतार बांध-बरेठा व?यजीव अभयार@य क' सीमा के चार3 ओर 25 25 25 25 मीटर सेमीटर सेमीटर सेमीटर से    1111    �कलोमीटर�कलोमीटर�कलोमीटर�कलोमीटर तक िवAततृ ह ैऔर पा#रिAथितक' सवंेदी जोन का Dे&फल 173.92173.92173.92173.92    वग� �कलोमीटरवग� �कलोमीटरवग� �कलोमीटरवग� �कलोमीटर ह।ै (2) बांध-बरेठा व?यजीव अभयार@य और पा#रिAथितक' सवंेदी जोन क' सीमा का िववरण उपाबधंउपाबधंउपाबधंउपाबधं----I I I I म+ �दया  गया  ह।ै   (3333) सीमा िववरण और अDांश3 एवं दशेांतर3 के साथ पा#रिAथितक' संवेदी जोन के संरिDत Dे& का मानिच& उपाबंधउपाबंधउपाबंधउपाबंध----IIIIIIII    क, उपाबधंक, उपाबधंक, उपाबधंक, उपाबधं----IIIIIIII    ख, उपाबधंख, उपाबधंख, उपाबधंख, उपाबधं----IIIIIIII    ग, उपाबधंग, उपाबधंग, उपाबधंग, उपाबधं----IIIIIIII    घ, उपाबधंघ, उपाबधंघ, उपाबधंघ, उपाबधं----IIIIIIII    ङङङङ    और उपाबधंऔर उपाबधंऔर उपाबधंऔर उपाबधं----IIIIIIII    चचचच    के �प म+ संल� ह।ै  
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¹Hkkx IIµ[k.M 3(ii)º Hkkjr dk jkti=k % vlk/kj.k 5 (4) बांध-बरेठा व?यजीव अभयार@य क' सीमा और इसके पा#रिAथितक' सवंेदी जोन के भू-िनदYशांक3 क' सचूी dमशः उपाबधंउपाबधंउपाबधंउपाबधं    IIIIIIIIIIII    के सारणी क क क क और सारणी    ख ख ख ख म+ दी गई हX।   (5) मुgय Nबद�ु के भ-ूिनदYशांक3 के साथ पा#रिAथितक' सवंेदी जोन के अंतग�त आने वाले cाम3 क' सचूी  उपाबंधउपाबंधउपाबंधउपाबंध    IVIVIVIV के �प म+ संल� हX । 2222....    पा�रि�थितक�पा�रि�थितक�पा�रि�थितक�पा�रि�थितक�    संवदेीसंवदेीसंवदेीसंवदेी    जोनजोनजोनजोन    केकेकेके    िलएिलएिलएिलए    आचंिलकआचंिलकआचंिलकआचंिलक    महायोजनामहायोजनामहायोजनामहायोजना....––––    (1) राBय सरकार, पा#रिAथितक' सवंेदी जोन के 
योजन के िलए राजप& म+ इस अिधसूचना के 
काशन क' तारीख स ेदो वष� क' अविध के भीतर, Aथानीय 1ि2य3 के परामश� से और इस अिधसूचना म+ �दए गए अनुबंध3 का पालन करते Fए आंचिलक महायोजना तैयार करेगी। (2) राBय सरकार *ारा पा#रिAथितक' संवेदी जोन के िलए आचंिलक महायोजना ऐसी रीित से जो इस अिधसूचना म+ िविनwदM ट �कए गए ह ै के अनुसार तथा सुसगंत क+ ~ीय और राB य िविधय3 के अनु�प और क+ ~ीय सरकार *ारा जारी माग�िनदYश3, य�द कोई ह3, के अनु�प तैयार होगी । (3)   आंचिलक महायोजना, उ2 योजना म+ पा#रिAथितक' और पया�वरणीय बात3 को समाकिलत करने के िलए राB य सरकार के िन�िलिखत िवभाग3 के परामश� से तैयार होगी, अथा�त्:-- 
(i) पया�वरण; 
(ii) वन;  
(iii) शहरी िवकास;  
(iv) पय�टन;  
(v) नगरपािलका; 
(vi) राजAव; 
(vii) कृिष; 
(viii) राजAथान राBय 
दषूण िनय&ंण बोड�; 
(ix) Nसचाई; 
(x) लोक िनमा�ण िवभाग।   (4)  आंचिलक महायोजना अनमुो�दत िवyमान भ-ूउपयोग, अवसंरचना और �dयाकलाप3 पर कोई िनब�धन अिधरोिपत नह8 करेगी जब तक �क इस अिधसूचना म+ इस 
कार िविनwदM ट न हो और आचंिलक महायोजना सभी अवसंरचना और �dयाकलाप3 म+ जो अिधक दDता और पा#रिAथितक' अनुकूल ह3 का संवध�न करेगी ।  (5) आंचिलक महायोजना म+ अना�छा�दत Dे&3 के जीणm{ार, िवyमान जल िनकाय3 के संरDण, आवाह Dे&3 के 
बंधन, जल-संभर3 के 
बंधन, भूतल जल के 
बंधन, मृदा और नमी संरDण, Aथानीय समुदाय3 क' आव|यकता� तथा पा#रिAथितक' और पया�वरण स ेसबंंिधत ऐसे अ?य पहलु�, िजन पर �यान दनेा आव|यक ह,ै के िलए 
बंध ह3ग े। (6)  आंचिलक महायोजना सभी िवyमान पूजा A थल3, cाम3 और नगरीय बंदोबAत3, वन3 के 
कार और �कA म3, कृिष Dे&3, ऊपजाऊ भूिम, ह#रत Dे& जसैे उyान और उसी 
कार के स्  थान, उyान बागवानी Dे&, फलोउyान, झील3 और अ?य जल िनकाय3 और मानिच& के समथ�न के साथ भी सीमाकंन करेगी और इस योजना के मानिच& के *ारा समुिचत िवyमान और 
Aतािवत भूिम उपयोग िवशेषता� को  7यौरे होगा । (7) आंचिलक महायोजना पा#रिAथितक' संवेदी जोन म+ िवकास को िविनयिमत करेगी और सारणी के पैरा 4 म+ सूचीब{ 
ितिष{ और िविनयिमत �dयाकलाप3 का अनुपालन करेगी और A थानीय समुदाय3 के पा#रिAथितक' अनुकूल िवकास के िलए जीवकोपाज�न को सुरिDत करन ेके िलए सुिनि�त करेगी। 
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6   THE GAZETTE OF INDIA : EXTRAORDINARY  [PART II—SEC. 3(ii)] (8) उ2 महायोजना पा#रिAथितक' संवेदी जोन म+ िवकास को इस 
कार िविनयिमत करेगी िजससे Aथानीय समुदाय3 क' आजीिवका क' सुरDा के िलए पा#रिAथितक' अनकूुल िवकास को सुिनि�त �कया जाएगा। (9) इस 
कार अनुमो�दत आंचिलक महायोजना इस अिधसूचना के उपबंध3 के अनुसार िनगरानी के अपने काय� को करने के िलए िनगरानी सिमित के िलए एक संदभ� दAतावजे होगी । 3.  रा यरा यरा यरा य    सरकारसरकारसरकारसरकार    !ारा!ारा!ारा!ारा    �कए�कए�कए�कए    जानेजानेजानेजाने    वालेवालेवालेवाले    उपायउपायउपायउपाय....---- राBय सरकार इस अिधसूचना के उपबंध3 को 
भावी करन ेके िलए िन�िलिखत उपाय करेगी, अथा�त:्-- (1) भूभभूूभू----उपयोगउपयोगउपयोगउपयोग....----    (क) पा#रिAथितक' सवंेदी जोन म+ वन3, बागवानी Dे&3, कृिष Dे&3, मनोरंजन के 
योजन के िलए िचि?हत �कए गए पाक� और खुले Aथान3 का वािणिBयक या आवासीय 
Dे& या औyोिगक �dयाकलाप3 के िलए उपयोग या संप#रवत�न नह8 होगा:  परंतु पा#रिAथितक संवेदी जोन के भीतर कृिष और अ?य भूिम का संप#रवत�न, िनगरानी सिमित क' िसफा#रश पर और राBय सरकार के पूव� अनुमोदन स,े Aथानीय िनवािसय3 क' आवासीय ज�रत3 को पूरा करन ेके िलए और �dयाकलाप3 को पूरा करन ेके िलए अनु�ात ह3ग,े जैस:े- (i) िवyमान सड़क3 को चौड़ा करना और उ?ह+ सुदढृ करना तथा नई सड़क3 का संिनमा�ण; (ii) बुिनयादी ढांच3 और नाग#रक सुिवधा� का संिनमा�ण और नवीकरण; (iii) 
दषूण उ=पf न करन ेवाले लघु उyोग; (iv) कुटीर उyोग3 िजनके अंतग�त cामीण उyोग भी हX; सिुवधाजनक भ@डार और Aथानीय सुिवधा� सहायक पा#रिAथितक' पय�टन म+ सि
मिलत गृह वास; और    (v) सवंRधत �dयाकलाप पैरा 4 के अंतग�त �दया गया ह:ै     परंतु यह और भी �क Dे&ीय नगर योजना अिधिनयम और राBय सरकार के अ?य िनयम3 और िविनयम3 के अंतग�त और संिवधान के अन�ुछेद 244 और त=समय 
वृ: िविध के उपबंध3 के अनुपालन के िबना, िजसके अंतग�त अनुसूिचत जनजाित और अ?य परंपरागत वन िनवासी (वन अिधकार3 क' मा?यता) अिधिनयम, 2006 (2007 का 2) भी ह,ै वािणिBयक या उyोग िवकास �dयाकलाप3 के िलए जनजातीय भूिम का उपयोग अनु�ात नह8 होगा:     परंत ुयह और भी �क पा#रिAथितक' सवंेदी जोन के भीतर भू-अिभलखे3 म+ उपसंजात कोई &ु#ट, िनगरानी सिमित के िवचार 
ा> करन े के प�ात् राBय सरकार *ारा 
=येक मामले म+ एक बार सशंोिधत होगी और उ2 &ु#ट के संशोधन क' सूचना क+ ~ीय सरकार के पया�वरण, वन और जलवाय ुप#रवत�न म&ंालय को दी जाएगी:     परंत ुयह और भी �क उपयु�2 &ु#ट का संशोधन म+ इस उप पैरा के अधीन यथा उपबिंधत के िसवाय �कसी भी दशा म+ भू-उपयोग का प#रवत�न सि
मिलत नह8 होगा:  परंतु यह और भी �क ह#रत Dे& म+ जैसे वन Dे& और कृिष Dे& म+ कोई पा#रणािमक कटौती नह8 होगी।  (ख) अन
यु\ त या अनु= पादक कृिष Dे&3 म+ पुन: वनीकरण करने के 
यास �कए जाएगें ।  (2) #ाकृितक#ाकृितक#ाकृितक#ाकृितक    जल जल जल जल %ोत&%ोत&%ोत&%ोत&....----    आचंिलक महायोजना म+ सभी 
ाकृितक �ोत3 क' पहचान क' जाएगी और उनके संरDण और पुन��भूतकरण के िलए योजना सि
 मिलत होगी और राB य सरकार *ारा ऐस ेDे&3 पर या उनके िनकट िवकास �dयाकलाप 
ितिष{ करने के िलए ऐसी रीित से माग�िनदYश तैयार �कए जाएगंे । 
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¹Hkkx IIµ[k.M 3(ii)º Hkkjr dk jkti=k % vlk/kj.k 7  (3) पय�टनपय�टनपय�टनपय�टन....---- (क) पा#रिAथितक' संवेदी जोन के भीतर सभी नए पा#रिAथितक' पय�टन �dयाकलाप या िवyमान पय�टन �dयाकलाप3 का िवAतार पय�टन महायोजना के अनुसार आंचिलक महायोजना के िलए होगा ।                (ख) पय�टन महायोजना राBय पय�टन िवभाग *ारा राBय पया�वरण और वन िवभाग के परामश� से तैयार होगी ।  (ग) पय�टन महायोजना आंचिलक महायोजना के एक घटक के �प म+ होगी ।  (घ) पा#रिAथितक' पय�टन सबंंधी �dयाकलाप िन�िलिखत अधीन िविनयिमत ह3गे, अथा�त् :- (i)  बांध-बरेठा व?यजीव अभयार@य क' सीमा से एक �कलोमीटर के भीतर या पा#रिAथितक' संवेदी जोन के िवAतार तक, इनम+ जो भी िनकट ह,ै नये होटल और #रसोट� का िनमा�ण अनु�ात नह8 ह3ग:े  परंतु, व?यजीव अभयार@य क' सीमा से एक �कलोमीटर क' दरूी स ेपरे पा#रिAथितक' सवंदेी जोन के िवAतार तक होटल3 और #रसोट� का Aथापन केवल पूव� प#रिनि�त Dे&3 म+ पय�टन महायोजना के अनुसार पा#रिAथितक' पय�टन सुिवधा� के िलए ही अनु�ात होगा; (ii) पा#रिAथितक' सवंेदी जोन के भीतर सभी नए पय�टन �dयाकलाप3 या िवyमान पय�टन �dयाकलाप3 का िवAतार पा#रिAथितक' पय�टन पर जोर दतेे Fए क+ ~ीय सरकार के पया�वरण, वन और जलवाय ुप#रवत�न म&ंालय के माग�दश�क िस{ातं3 के *ारा तथा राM Zीय k या� संरDण 
ािधकरण, *ारा जारी पा#रिAथितक' पय�टन (समय-समय पर यथा संशोिधत) माग�दश�क िस{ांत3 के अनुसार, होगा; (iii) आंचिलक महायोजना का अनुमोदन �कए जान ेतक, पय�टन के िलए िवकास और िवyमान पय�टन �dयाकलाप3 के िवAतार वाAतिवक Aथल िविनwदx संवीDा तथा िनगरानी सिमित क' िसफा#रश पर स
ब{ िविनयामक 
ािधकारी *ारा अनु�ात �कया जाएगा और �कसी नए होटल/#रसmट या वािणिBयक Aथापन3 के संिनमा�ण क' अनु�ा नह8 दी जाएगी ।   (4) नसै)गकनसै)गकनसै)गकनसै)गक    िवरासतिवरासतिवरासतिवरासत....---- पा#रिAथितक' सवंेदी जोन म+ मह=वपूण� नैसRगक िवरासत के सभी Aथल3 जैसे सभी जीन कोश आरिDत Dे&, शैल िवरचनाए,ं जल 
पात3, झरन3, घाटी माग�, उपवन3, गुफाएं, Aथल3, �मण, अ�रोहण, 
पातो आ�द क' पहचान क' जाएगी और उ?ह+ संरिDत �कया जाएगा तथा उनक' सरुDा और संरDा के िलए इस अिधसूचना के अंितम 
काशन क' तारीख से छह मास के भीतर, उपयु2 योजना बनाएगी और ऐसी योजना आंचिलक महायोजना का भाग होगा । (5) मानव िन)मत िवरासत � थमानव िन)मत िवरासत � थमानव िन)मत िवरासत � थमानव िन)मत िवरासत � थलललल....----    पा#रिAथितक' सवंेदी जोन म+ म+ भवन3, संरचना�, िश�प-त�य, ऐितहािसक, कला=मक और सांAकृितक मह=व के Dे&3 और उपDे&3 क' पहचान क' जाएगी और इस अिधसूचना के अंितम 
काशन क' तारीख से छह मास के भीतर उनके संरDण क' योजनाए ं तैयार करनी ह3गी तथा ऐसी योजना आंचिलक महायोजना म+ सि
मिलत क' जाएगी । (6) * व* व* व* विन #दषूणिन #दषूणिन #दषूणिन #दषूण....---- पा#रिAथितक' सवंेदी जोन म+ � विन 
दषूण क' रोकथाम और  िनयं&ण का पया�वरण (संरDण) अिधिनयम, 1986, के अधीन �विन 
दषूण (िविनयमन और िनय&ंण) िनयम 2000 जैसा �क समय समय पर संशोिधत �कया जाय के अनसुार अनुपालन �कया जाएगा ।  (7)    वायुवायुवायुवायु    #दषूण#दषूण#दषूण#दषूण....---- पा#रिAथितक' सवंेदी जोन म+, वाय ु
दषूण क' रोकथाम और िनयं&ण वाय ु(
दषूण िनवारण और िनयं&ण) अिधिनयम, 1981 (1981 का 14) के उपबंध3 और उसके अधीन बनाये गये िनयम3 जैसा �क समय समय पर संशोिधत �कया जाय के अनुसार अनुपालन �कया जाएगा ।  
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8   THE GAZETTE OF INDIA : EXTRAORDINARY  [PART II—SEC. 3(ii)]  (8) बिह%ावबिह%ावबिह%ावबिह%ाव    काकाकाका    िन�सारणिन�सारणिन�सारणिन�सारण....---- पा#रिAथितक' सवंेदी जोन म+ उपचा#रत बिह�ाव का िनAसारण, जल (
दषूण िनवारण तथा िनयं&ण) अिधिनयम, 1974 (1974 का 6) और समय समय पर यथा िनधा�#रत उसके अधीन बनाए गए िनयम3 जसैा �क समय समय पर संशोिधत �कया जाय के उपबंध3 के अनुसार होगा । (9) ठोसठोसठोसठोस    अपिश2अपिश2अपिश2अपिश2....---- ठोस अपिशx3 का िनपटान और 
बंधन िन�िलिखत �प म+ होगा— (क) पा#रिAथितक' सवंेदी जोन म+ ठोस अपिशx3 का िनपटान भारत सरकार के पया�वरण, वन और जलवाय ुप#रवत�न म&ंालय क' अिधसचूना सं. का .आ.  1357(अ), तारीख  8 अ
ैल, 2016 ठोस अपिशx 
बंध िनयम, 2016 के तहत 
कािशत के उपबंध3 के अनुसार �कया जाएगा ; (ख) Aथानीय 
ािधकरण जैव िन�ीकरणीय और अजैव िन�ीकरणीय संघटक3 म+ ठोस अपिशx3 के संपृथbन के िलए योजनाए ंतैयार कर+ग े;  (ग) जैव िन�ीकरणीय सामcी को अिधमानतः खाद बनाकर या कृिम खेती के मा�यम से पुनःच�dत �कया जाएगा ;  (घ) अकाब�िनक सामcी का िनपटान पा#रिAथितक' संवेदी जोन के बाहर पहचान �कए गए A थल पर �कसी पया�वरणीय Aवीकृत रीित म+ होगा और पा#रिAथितक' संवेदी जोन म+ ठोस अपिशM ट3 को जलाना या भM मीकरण अनु�ात नह8 होगा।  (10) जवै िच�क5 सीजवै िच�क5 सीजवै िच�क5 सीजवै िच�क5 सीय अपिश6 टय अपिश6 टय अपिश6 टय अपिश6 ट....---- पा#रिAथितक' सवंेदी जोन म+ जैव िच�क=सीय अपिशx3 का िनपटान भारत सरकार के पया�वरण, वन और जलवायु प#रवत�न मं&ालय क' समय-समय पर यथासंशोिधत अिधसचूना स.ं सा. का. िन. 343 (अ)  तारीख 28 माच� 2016 *ारा यथा संशोिधत 
कािशत जैव िच�क=सीय अपिशx 
बधं िनयम, 2016 के उपबंध3 के अनुसार �कया जाएगा ।  (11) 7लाि�टक अपिश2 #बधंन7लाि�टक अपिश2 #बधंन7लाि�टक अपिश2 #बधंन7लाि�टक अपिश2 #बधंन....----    पा#रिAथितक' सवंदेी जोन म+ aलािAटक अपिशx 
बंध का िनपटान भारत सरकार के पया�वरण, वन और जलवायु प#रवत�न मं&ालय क' समय-समय पर यथासंशोिधत अिधसूचना सा.का.िन 340(अ), तारीख 18 माच�, 2016 *ारा 
कािशत aलािAटक अपिशx 
बंध िनयम 2016 के उपबंध3 के अनुसार �कया जाएगा। (12) सिंनमा�ण और िव*वसंसिंनमा�ण और िव*वसंसिंनमा�ण और िव*वसंसिंनमा�ण और िव*वसं    अपिश2 #बधंनअपिश2 #बधंनअपिश2 #बधंनअपिश2 #बधंन....---- पा#रिAथितक' सवंेदी जोन म+ संिनमा�ण और िव�वंस अपिशx 
बधं भारत सरकार के पया�वरण, वन और जलवायु प#रवत�न मं&ालय क' समय-समय पर यथासंशोिधत अिधसूचना सा.का.िन 317(अ), तारीख 29 माच�, 2016 *ारा 
कािशत संिनमा�ण और िव�वसं 
बधं िनयम, 2016 के उपबंध3 के अनुसार �कया जाएगा । (13) ईईईई––––अपिश2अपिश2अपिश2अपिश2....----    पा#रिAथितक' संवेदी जोन म+ ई–अपिशx 
बंध का िनपटान भारत सरकार के पया�वरण, वन और जलवायु प#रवत�न मं&ालय *ारा समय-समय पर यथासंशोिधत ई–अपिशx 
बंध िनयम, 2016 के उपबंध3 के अनुसार �कया जाएगा। (14) यानीय प�रवहनयानीय प�रवहनयानीय प�रवहनयानीय प�रवहन....---- प#रवहन क' यानीय संचालन आवास के अनुकूल रीित म+ िविनयिमत ह3गी और इस सबंधं म+ आंचिलक महायोजना म+ िविनwदx उपबंध समािवx �कए जाएगं ेऔर आंचिलक महायोजना के तैयार होने और राBय सरकार के सDम 
ािधकारी *ारा के अनुमो�दत होन ेतक, िनगरानी सिमित सुसंगत अिधिनयम3 तथा तदधीन बनाए गए िनयम3 और िविनयम3 के अधीन यानीय संचलन के अनुपालन को मानीटर करेगी । (15)    यानीय #दषूणयानीय #दषूणयानीय #दषूणयानीय #दषूण....---- वाहन 
दषूण क' रोकथाम और िनयं&ण लागू िविधय3 के अनुसार �कया जाएगा और Aव�छक �धन उदाहरण के िलए सीएनजी, एलपीजी आ�द के उपयोग के िलए 
यास �कए जाएगे । 
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¹Hkkx IIµ[k.M 3(ii)º Hkkjr dk jkti=k % vlk/kj.k 9 (16) औ:ोिगक ईकाइयांऔ:ोिगक ईकाइयांऔ:ोिगक ईकाइयांऔ:ोिगक ईकाइया.ं...---- (क) पा#रिAथितक' सवंेदी जोन के भीतर �क?ही नए 
दषूणकारी उyोग3 क' Aथापना क' अनु�ा नह8 दी जाएगी।  (ख)  जब तक �क इस अिधसूचना म+ इस 
कार िविनwदx न हो पा#रिAथितक' सवंेदी जोन के भीतर क+ ~ीय 
दषूण िनयं&ण बोड� *ारा फरवरी, 2016 म+ जारी �दशा माग�दश�क िस{ां?त3 म+ उyोगो के वग�करण के अनुसार केवल गैर-
दषूणकारी उyोग3 क' अनु�ा दी जाएगी और इसके अित#र2, गैर-
दषूणकारी कुटीर उyोग3 का सवंध�न �कया जाएगा। (17) पहाड़ी ढलापहाड़ी ढलापहाड़ी ढलापहाड़ी ढलान& को सरं=णन& को सरं=णन& को सरं=णन& को सरं=ण....---- पहाड़ी ढलान3 का सरंDण िन�ानुसार �कया जाएगा:-    (क)  आंचिलक महायोजना म+ पहाड़ी ढलान3 पर Dे&3 को उपदRशत �कया जाएगा जहां �कसी भी संिनमा�ण क' अनु�ा नह8 दी जाएगी । (ख) कटाव के एक उ� िडcी के साथ िवyमान खड़ी पहाड़ी ढलान3 या ढलान3 पर �कसी भी  संिनमा�ण क' अनु�ा नह8 दी जाएगी । 4444....    पा�रि�थितक�पा�रि�थितक�पा�रि�थितक�पा�रि�थितक�    सवंदेीसवंदेीसवंदेीसवंदेी    जोनजोनजोनजोन    म>म>म>म>    #ितिष?#ितिष?#ितिष?#ितिष?    औरऔरऔरऔर    िविनयिमतिविनयिमतिविनयिमतिविनयिमत    �कए जान ेवाले�कए जान ेवाले�कए जान ेवाले�कए जान ेवाल े   �Aयाकलाप&�Aयाकलाप&�Aयाकलाप&�Aयाकलाप&    क�क�क�क�    सचूीसचूीसचूीसचूी    ----    पा#रिAथितक' सवंेदी जोन म+ सभी �dयाकलाप पया�वरण (संरDण) अिधिनयम, 1986 (1986 का 29) के उपबंध3 *ारा समय समय पर यथा िनधा�#रत शािसत ह3ग ेऔर नीच ेदी गई तािलका म+ िविनwदx रीित म+ िविनयिमत ह3ग,े अथा�त ्:-   सारणीसारणीसारणीसारणी    ����मममम    सं.सं.सं.सं.    (1)(1)(1)(1)    ��याकलाप��याकलाप��याकलाप��याकलाप        (2)(2)(2)(2)    टीकाटीकाटीकाटीका----�ट
पणी�ट
पणी�ट
पणी�ट
पणीयांयांयांयां        (3)(3)(3)(3)    कककक....    
ित
ित
ित
ितिष�िष�िष�िष�    ��याकलाप��याकलाप��याकलाप��याकलाप     1.  वािणि�यक खनन, प	थर क� खदान और उनको तोड़ने क� इकाइया ं। (क) नए और िव�मान खनन (लघु और वृहत खिनज), प	थर क� खान� और उनको तोड़ने क� इकाइया ं वा�तिवक �थानीय िनवािसय� क� घरेल ूआव�यकता� िजसम� िनजी उपयोग के िलए मकान� के संिनमा�ण या मर मत के िलए धरती को खोदना और मकान बनाने    के िलए दशेी टाइ#स या $ट� का िनमा�ण करना भी सि मिलत है, के िसवाय त	काल &भाव से िनिष* क� जाती ह।ै  (ख) खनन सं+,याएं, माननीय उ.तम /यायालय क� 0रट यािचका (िसिवल) सं. 1995 का 202 टी.एन. गौडाबम�न िथ5मूलपाद बनाम भारत सरकार के मामले म� आदशे तारीख 4 अग�त, 2006 और 0रट यािचका (सी) सं. 2012 का 435 गोवा फाउंडशेन बनाम भारत सरकार के मामल ेम� तारीख 21 अ&ैल, 2014 के आदेश के अनुसरण म� &चालन होगा ।  2.  &दषूण (जल या वायु या मदृा या ? विन) का0रत करने वाले उ�ोग� क� � थापना । (क)  पा0रि�थितक� संवेदी जोन म� नए उ�ोग लगाने और िव�मान &दषूणकारी उ�ोग� का िव�तार करने क� अनुAा नहC होगी।  (ख)   जब तक +क इस अिधसूचना म� िविनEदF न हो, पा0रि�थितक� संवेदी जोन म� फरवरी, 2016 म� क� Lीय &दषूण 
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10   THE GAZETTE OF INDIA : EXTRAORDINARY  [PART II—SEC. 3(ii)] िनयंMण बोड� Nारा जारी +दशािनदPश� म� उ�ोग� के वगQकरण के अनुसार केवल गैर-&दषूण कुटीर उ�ोग� क� अनुAा दी जाएगी और गैर &दषूणकारी कुटीर उ�ोग� को &ो	साहन +दया जायेगा।  3.  बड़ी जल िव�ुत प0रयोजना� क� �थापना । लागू िविधय� के अनुसार &ितिष* (अ/ यथा उपबंिधत के िसवाय) ह�गे । 4.  +कसी प0रसकंटमय पदाथT का उपयोग या उ	पादन या &सं�करण। लागू िविधय� के अनुसार &ितिष* (अ/ यथा उपबंिधत के िसवाय) ह�गे । 5.  &ाकृितक जल िनकाय� या UेM भिूम म� अनुपचा0रत बिहVा�व का िन�सारण । लागू िविधय� के अनुसार &ितिष* (अ/ यथा उपबंिधत के िसवाय) ह�गे । 6.  नई आरा िमल� क� �थापना। पा0रि�थितक� संवेदी जोन के भीतर नई और िव�मान आरा िमल� का िव� तार अनुAात नहC होगा ।  7.  $ट भX� क� �थापना करना। लागू िविधय� के अनुसार &ितिष* (अ/ यथा उपबंिधत के िसवाय) ह�गे ।  8.  म	�य Yहण । पा0रि�थितक� संवेदी जोन म� सभी जल िनकाय� म� वािणि�यक म	�य गृहण पूण�तया वZजत होगा । तथािप, �थानीय समुदा� Nारा अपनी वा�तिवक जीिवका क� आव�कता� के िलए म	�य गृहण +कया जा सकता ह ै। 9.  जलावन लकड़ी का वािणि�यक उपयोग । लागू िविधय� के अनुसार &ितिष* (अ/ यथा उपबंिधत के िसवाय) ह�गे । 10.  नए का[ आधा0रत उ�ोग । (क) पा0रि�थितक� संवेदी जोन क� सीमा� के भीतर नए का\ ठ आधा0रत उ�ोग क� � थापना को अनुAात नहC +कया जाएगा : परंतु िव�मान का[ आधा0रत उ�ोग िविध के अनुसार िनरंतर बने रह�गे : (ख) आरा मशीन� के लाइस�स का नवीकरण उनके लाइस�स क� अविध समा`् होने पर नहC +कया जाएगा ।  खखखख....िविनयिमत ��याकलापिविनयिमत ��याकलापिविनयिमत ��याकलापिविनयिमत ��याकलाप 11.  वािणि�यक होटल� और 0रसोटT क� �थापना । पा0रि�थितक� पय�टन +,याकलाप� संबंधी लघु अ�थायी संरचना� के िसवाय संरिUत UेM क� सीमा से एक +कलोमीटर के भीतर या पा0रि�थितक� संवेदी जोन के िव�तार तक, इनम� जो भी िनकट ह,ै नए वािणि�यक होटल और िवcाम �थल� को अनुAात नहC +कया जाएगा:  परंतु, पा0रि�थितक� संवेदी जोन के आगे या उसके िव�तार तक, जो भी िनकट हो के संरिUत UेM क� सीमा से एक +कलोमीटर स ेसभी नए पय�टन +,याकलाप या िव�मान +,याकलाप का िव�तार पय�टन महायोजना और यथा लागू +दशािनदPश� के अनुdप होगा।  12.  संिनमा�ण +,याकलाप । (क) सरंिUत UेM क� सीमा से एक +कलोमीटर के भीतर या पा0रि�थितक� संवेदी जोन क� सीमा तक, इनम� जो भी  अिधक िनकट हो, +कसी भी &कार के नये वािणि�यक सिंनमा�ण क� अनुAा नहC होगी:  परंतु �थानीय लोग� को अपनी आवास स ब/धी िनeिलिखत आव�यकता� को पूरा करने के िलए, पैरा 3 के उप पैरा (1) म� 
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¹Hkkx IIµ[k.M 3(ii)º Hkkjr dk jkti=k % vlk/kj.k 11 सूचीब* +,याकलाप� सिहत अपने &योग के िलए, अपनी भिूम म� भवन उप-िविधय� के अनुसार, संिनमा�ण करने क� अनुAा होगी।  (ख) गैर–&दषूणकारी लघ ु उ�ोग� से संबंिधत सिंनमा�ण +,याकलाप लागू िनयम� और िविनयम�, य+द कोई ह�,  के अनसुार सUम &ािधकारी क� पूव� अनुमित से िविनयिमत +कए जाएगें और वे /यूनतम  ह�गे ।  (ग) एक +कलोमीटर UेM से आगे ये आंचिलक महायोजना के अनुसार िविनयिमत ह�गे । 13.  &दषूण उ	पf न करने वाले लघु उ�ोग । के/Lीय &दषूण िनयंMण बोड� Nारा फरवरी, 2016 म� जारी उ�ोग� म� वगQकरण के अनुसार गैर-&दषूणकारी उ�ोग और अप0रसंकट म�, लघु और सेवा उ�ोग, कृिष, पु\प कृिष, उ�ान कृिष या पा0रि�थितक� संवेदी जोन स े दशेी सामYी से उ	पाद� को उ	पf करने वाले कृिष आधा0रत उ�ोग सUम &ािधकारी Nारा अनुAात ह�गे। 14.  वृU� क� कटाई । (क) रा�य सरकार म� सUम &ािधकारी क� पूव� अनुमित के िबना वन, सरकारी या राज�व या िनजी भूिम पर या वन� म� वृU� क� कटाई नहC होगी । (ख) वृU� क� कटाई संबंिधत क� Lीय या रा�य अिधिनयम या उसके अधीन बनाए गए िनयम� के उपबंध� के अनुसार िविनयिमत होगे । 15.  वन उ	पाद� और गैर का\ ठ वन उ	पाद� का संYहण (एनटीएफपी) । लागू िविधय� के अधीन िविनयिमत ह�गे । 16.  िव�ुत और दरूसंचार टावर� का प0रिनमा�ण और केबल िबछाना और अ/य बुिनयादी ढांच े। लागू िविधय� के अधीन िविनयिमत ह�गे  (भूिमगत केबल िबछाए जाने को &ो	सािहत जाएगा)। 17.  नाग0रक सुख सुिवधा� सिहत बुिनयादी ढांचे। लागू िविधय� के अनुसार /यूनीकरण उपाय� िनयम, िविनयमन और उपलgध +दशािनदPश� के साथ +कए जाएंगे।  18.  िव�मान सड़क� को चौड़ा करना और उ/ह� सुदढृ  करना तथा नवीन सड़क� का संिनमा�ण । लागू िविधय� के अनुसार /यूनीकरण क� उपाय� के साथ,  िनयम, िविनयमन और उपलgध +दशािनदPश� के साथ िविनयिमत ह�गे। 19.  पय�टन से संबंिधत अ/य +,याकलाप जैसे गम� वायु गुgबार�, हलेीकाhटर, iोन,  माइ,ोलाइटस आ+द Nारा पा0रि�थितक� संवेदी जोन UेM के ऊपर से उड़ना जैस े+,याकलाप करना। 
लागू िविधय� के अधीन िविनयिमत ह�गे । 

20.  पहाड़ी ढाल� और नदी तट� का संरUण । लागू िविधय� के अधीन िविनयिमत ह�गे । 21.  रािM म� यािनक यातायात का संचलन ।  लागू िविधय� के अधीन वािणि�यक &योजन के िलए िविनयिमत ह�गे । 22.  �थानीय समुदाय� Nारा चल रही कृिष और बागवानी &था� के साथ दlुघ उ�ोग, दlुघ उ�ोग, कृिष और मछली पालन । �थानीय लोग� के उपयोग के िलए लागू िविधय� के अधीन अनुAात ह�गे । 
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12   THE GAZETTE OF INDIA : EXTRAORDINARY  [PART II—SEC. 3(ii)] 23.  फमT, कंपिनय� आ+द Nारा बड़ े पैमाने पर वािणि�यक पशुधन संपदा और कुmकुट फामT क� �थापना । लागू िविधय� के अधीन िविनयिमत ह�गे । 24.  &ाकृितक जल िनकाय� या सतही UेM म� उपचा0रत बिहVा�व का िन�सारण । उपचा0रत जल िनकाय� म� बिहVा�व के अपिशF जल िन�सारण से बचा  जाएगा  और उपचा0रत अपिशF जल के पुन:च,ण और पुन:उपयोग के िलए &यास +कए जाएंगे और अ/यथा लागू िविधय� के अनुसार उपचा0रत बिहVा�व के पुनच�,ण/&वाह के िनव�हन को िविनयिमत +कया जाएगा। 25.  सतह और भूजल का वािणि�यक िन\कष�ण । लागू िविधय� के अधीन िविनयिमत ह�गे । 26.  खुले कंुआ, बोर कंुआ, आ+द कृिष और अ/य उपयोग के िलए । लागू िविधय� के अधीन िविनयिमत ह�गे और स ब* &ािधकारी Nारा +,याकलाप� क� सnती से िनगरानी क� जाएगी। 27.  ठोस अपिश\ ट &बंधन । लागू िविधय� के अधीन िविनयिमत ह�गे । 28.  िवदशेी &जाितय� को लाना । लागू िविधय� के अधीन िविनयिमत ह�गे । 29.  पा0रि�थितक� पय�टन। लागू िविधय� के अधीन िविनयिमत ह�गे । 30.  पोिलथीन बैग� का उपयोग । लागू िविधय� के अधीन िविनयिमत ह�गे । 31.  वािणि� यक साइन बोड� और होoडlस ।  लागू िविधय� के अधीन िविनयिमत ह�गे । गगगग....    संव�धत ��याकलाप संव�धत ��याकलाप संव�धत ��याकलाप संव�धत ��याकलाप  32.  वषा� जल संचयन । स+, य dप से बढ़ावा +दया जाएगा । 33.  जैिवक खेती। स+, य dप से बढ़ावा +दया जाएगा । 34.  सभी गितिविधय� के िलए ह0रत &ौ�ोिगक� को Yहण करना । स+, य dप से बढ़ावा +दया जाएगा । 35.  कुटीर उ�ोग� िजसके अंतग�त Yामीण कारीगर भी हp । स+, य dप से बढ़ावा +दया जाएगा । 36.  नवीकरणीय ऊजा� Vोत और $धन का उपयोग । बायोगैस, सौर &काश इ	 या+द को स+,य 5प से बढ़ावा +दया जाएगा।  37.  कृिष वािनक� । स+, य dप से बढ़ावा +दया जाएगा । 38.  बागान लगाना और जड़ी बू0टय� का रोपण । स+, य dप से बढ़ावा +दया जाएगा । 39.  पा0रि�थितक� अनुकूल प0रवहन का उपयोग । स+, य dप से बढ़ावा +दया जाएगा । 40.  कौशल िवकास । स+, य dप से बढ़ावा +दया जाएगा । 41.  िनeीकृत भूिम या वन या का जीणr*ार । स+, य dप से बढ़ावा +दया जाएगा । 42.  पया�वरणीय जाग5कता । स+, य dप से बढ़ावा +दया जाएगा । 5555.  .  .  .  िनगरानी सिमितिनगरानी सिमितिनगरानी सिमितिनगरानी सिमित....----    क+ ~ीय सरकार,    अिधसूचना के 
ावधान3 के 
भावी िनगरानी के िलए एक िनगरानी सिमित का गठन करेगी जो िन�िलिखत से िमलकर बनेगी, अथा�त ्:-  
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¹Hkkx IIµ[k.M 3(ii)º Hkkjr dk jkti=k % vlk/kj.k 13 AAAA....संससंंसं....        िनगरानी सिमित िनगरानी सिमित िनगरानी सिमित िनगरानी सिमित काकाकाका    गठनगठनगठनगठन    पदपदपदपद    1. िजला कल\टर, भरतपुर अ�यD; 2. िजला कल\टर, करौली का 
ितिनिध    सदAय; 3. राजAथान राBय जैव िविवधता बोड� के सदAय सिचव या सदAय    सदAय; 4. पुिलस अधीDक, , , , भरतपुर    सदAय; 5. राBय सरकार *ारा नामिनwदx व?यजीव सरंDण के Dे& म+ काम कर रह ेगरै-सरकारी सगंठन का एक 
ितिनिध सदAय; 6. मा?यता 
ा> सAंथान या राBय के िव�िवyालय से पा#रिAथितक' म+ एक िवशेष�    सदAय; 7. िवभाग3 के िजला Aतरीय अिधकारी- (i) लोक िनमा�ण िवभाग; (ii) Nसचाई; (iii) पय�टन और (iv) खनन    सदAय; 8. राBय 
दषूण िनयं&ण बोड� के Dे&ीय अिधकारी सदAय; 9. माननीय व?यजीव वाड�न भरतपुर सदAय; 10. वन (व?यजीव), , , , भरतपुर के उप संरDक     सदAय- सिचव।                      6. िनदBश6. िनदBश6. िनदBश6. िनदBश––––िनबधंनिनबधंनिनबधंनिनबधंन::::----    (1) पा#रिAथितक' सवंेदी जोन सिमित इस अिधसूचना के उपबंध3 के अनुपालन को िनगरानी करेगी। (2) िनगरानी सिमित का काय�काल तीन वष� तक या राBय सरकार *ारा नई सिमित के पुन: गठन तक के िलए होगा और बाद म+ िनगरानी सिमित राBय सरकार *ारा ग#ठत क' जाएगी। (3) पा#रिAथितक' सवंेदी जोन म+ भारत सरकार के त= कालीन पया�वरण और वन मं&ालय क' अिधसूचना सं. का.आ. 1533(अ), तारीख 14 िसतंबर, 2006 क' अनुसचूी के अधीन सि
मिलत �dयाकलाप3 और इस अिधसूचना के पैरा 4 के अधीन सारणी म+ यथा िविनwदx 
ितिष{ गितिविधय3 के िसवाय आन ेवाल ेऐसे �dयाकलाप3 क' दशा म+ वाAतिवक िविनwदx Aथलीय दशा� पर आधा#रत िनगरानी सिमित *ारा संवीDा क' जाएगी और उ2 अिधसूचना के उपबंध3 के अधीन पूव� पया�वरण अनापि: के िलए के?~ीय सरकार के पया�वरण, वन और जलवायु प#रवत�न मं&ालय को िनwदx क' जाएगी।  (4) इस अिधसूचना के पैरा 4 के अधीन सारणी म+ यथा िविनwदx 
ितिष{ �dयाकलाप3 के िसवाय, भारत सरकार के त= कालीन पया�वरण और वन मं&ालय क' अिधसूचना संgयांक का.आ. 1533(अ), तारीख 14 िसतंबर, 2006 क' अिधसूचना के अनुसूची के अधीन ऐस े�dयाकलाप3, िज?ह+ सि
मिलत नह8 �कया गया ह,ै परंत ुपा#रिAथितक' सवंदेी जोन म+ आत ेहX, ऐसे �dयाकलाप3 क' वाAतिवक िविनwदx Aथलीय दशा� पर आधा#रत िनगरानी सिमित *ारा सवंीDा क' जाएगी और उस ेसबं{ िविनयामक 
ािधकरण3 को िनwदx �कया जाएगा ।  (5) िनगरानी सिमित का सदAय-सिचव या सबं{ उप-आयु2 ऐसे 1ि2 के िव�{, जो इस अिधसूचना के �कसी उपबंध का उ�लंघन करता ह,ै पया�वरण (संरDण) अिधिनयम, 1986 क' धारा 19 के अधीन प#रवाद फाइल करन ेके िलए सDम होगा। 
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14   THE GAZETTE OF INDIA : EXTRAORDINARY  [PART II—SEC. 3(ii)] (6) िनगरानी सिमित मु�ा दर मु�ा के आधार पर अपेDा� पर िनभ�र रहते Fए सबं{ िवभाग3 के 
ितिनिधय3 या िवशेष�3, औyोिगक सगंम3 या सबं{ पणधा#रय3 के 
ितिनिधय3 को अपने िवचार-िवमश� म+ सहायता के िलए आमंि&त कर सकेगी । (7) िनगरानी सिमित 
=येक वष� क' 31 माच� तक क' अपनी वाRषक कार�वाई #रपोट� राBय के मुgय व?य जीव वाड�न को उपाबधंउपाबधंउपाबधंउपाबधं    VVVV म+ उपबिंधत �प िवधान के अनुसार उ\ त वष� के 30 जून तक 
Aतुत करेगी । (8) के?~ीय सरकार का पया�वरण, वन और जलवाय ुप#रवत�न म&ंालय िनगरानी सिमित को अपने कृ=य3 के 
भावी िनव�हन के िलए ऐसे िनदशे दे सकेगा, जो वह ठीक समझे । 7. अित�रCअित�रCअित�रCअित�रC    उपाय.उपाय.उपाय.उपाय.---- इस अिधसूचना के उपबंध3 को 
भाव दनेे के िलए क+ ~ीय सरकार और राB य सरकार अित#र\ त उपाय, य�द कोई ह3, िविनwदM ट कर सक+गे ।  8888....    उEतम FयायालयउEतम FयायालयउEतम FयायालयउEतम Fयायालय    काकाकाका    आदेशआदेशआदेशआदेश, , , , आ�द.आ�द.आ�द.आ�द.----    इस अिधसूचना के उपबंध, भारत के माननीय उ�तम ?यायालय या उ� ?यायालय या राM Zीय ह#रत 
ािधकरण *ारा पा#रत कोई आदशे या पा#रत होने वाल े�कसी आदेश, य�द कोई ह3, के अधीन ह3गे । [फा. स.ं 25/56/2015-ईएसजेड-आरई]  डॉ. सतीश च?~ गढ़कोटी, व�ैािनक ‘जी’ उपाबधंउपाबधंउपाबधंउपाबधं----I    बाधंबाधंबाधंबाधं----बरेठा वFयजीव अभयारJयबरेठा वFयजीव अभयारJयबरेठा वFयजीव अभयारJयबरेठा वFयजीव अभयारJय    के पा�रि�थितक� सवंदेी जोन क� सीमा का िववरणके पा�रि�थितक� सवंदेी जोन क� सीमा का िववरणके पा�रि�थितक� सवंदेी जोन क� सीमा का िववरणके पा�रि�थितक� सवंदेी जोन क� सीमा का िववरण  
� उ:र : वन ख@ड नेहरोली खरेी डXग, सूखा िशला और बंशी पहाड़पुर ख@ड  
� दिDण : सूखा िशला, बंशी पहाड़ दरवाहना, कोट और वजना ख@ड क' वन  ख@ड सीमाएं  
� पूव�    : वजना वन ख@ड क' ख@ड सीमा  
� पि�म  : नहरोली, शाहपुर, दरवाहना और वजना वन ख@ड3 क' वन ख@ड सीमाए ं पा#रिAथितक' सवंेदी जोन के Dे& के तीन (दिDण, पि�म और उ:र) भाग3 पर व?यजीव अभयार@य क' ऊपर दी गई सीमाए ंएक �कलोमीटर के अंतग�त आती ह,ै तथािप बंशी पहाड़पुर क और बंशी पहाड़पुर ख ख@ड3 के िलए पूव� भाग पर साथ ही साथ बंशी पहाड़पुर ख ख@ड क' ओर सखूा िशला ख@ड का भाग ह ैजो पा#रिAथितक' संवदेी जोन क' ख@ड सीमा से 25 मीटर चौड़ाई ह।ै अभयार@य के स
पूण� Dे& के अंतग�त आने वाले राजAव Dे& पा#रिAथितक' सवंेदी जोन ह।ै                 
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¹Hkkx IIµ[k.M 3(ii)º Hkkjr dk jkti=k % vlk/kj.k 15 उपाबधंउपाबधंउपाबधंउपाबधं----    IIकककक    बाधंबाधंबाधंबाधं----बरेठा वFयजीव अभयारJय और इसकेबरेठा वFयजीव अभयारJय और इसकेबरेठा वFयजीव अभयारJय और इसकेबरेठा वFयजीव अभयारJय और इसके    पा�रि�थितक� सवंदेी जोन का मानिच
पा�रि�थितक� सवंदेी जोन का मानिच
पा�रि�थितक� सवंदेी जोन का मानिच
पा�रि�थितक� सवंदेी जोन का मानिच
    (i) (i) (i) (i) भाग भाग भाग भाग 1111    
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16   THE GAZETTE OF INDIA : EXTRAORDINARY  [PART II—SEC. 3(ii)]     (ii) (ii) (ii) (ii) भागभागभागभाग    2222    

59



¹Hkkx IIµ[k.M 3(ii)º Hkkjr dk jkti=k % vlk/kj.k 17 उपाबधंउपाबधंउपाबधंउपाबधं----    IIखखखख    बाधंबाधंबाधंबाधं----बरेठा वFयजीव अभयारJय और इसकेबरेठा वFयजीव अभयारJय और इसकेबरेठा वFयजीव अभयारJय और इसकेबरेठा वFयजीव अभयारJय और इसके    पा�रि�थितक� सवंदेी जोन का गगूल मानिच
पा�रि�थितक� सवंदेी जोन का गगूल मानिच
पा�रि�थितक� सवंदेी जोन का गगूल मानिच
पा�रि�थितक� सवंदेी जोन का गगूल मानिच
        

60



18   THE GAZETTE OF INDIA : EXTRAORDINARY  [PART II—SEC. 3(ii)] उपाबधंउपाबधंउपाबधंउपाबधं----    IIगगगग    भारतीय सवB=ण भारतीय सवB=ण भारतीय सवB=ण भारतीय सवB=ण ((((एस ओ आईएस ओ आईएस ओ आईएस ओ आई) ) ) ) क� टोपोशीट पर क� टोपोशीट पर क� टोपोशीट पर क� टोपोशीट पर बाधंबाधंबाधंबाधं----बरेठा वFयजीव अभयारJयबरेठा वFयजीव अभयारJयबरेठा वFयजीव अभयारJयबरेठा वFयजीव अभयारJय    के पा�रि�थितक� सवंदेी का के पा�रि�थितक� सवंदेी का के पा�रि�थितक� सवंदेी का के पा�रि�थितक� सवंदेी का मानिच
मानिच
मानिच
मानिच
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¹Hkkx IIµ[k.M 3(ii)º Hkkjr dk jkti=k % vlk/kj.k 19 उपाबधंउपाबधंउपाबधंउपाबधं----    IIघघघघ         बाधंबाधंबाधंबाधं----बरेठा वFयजीव अभयारJयबरेठा वFयजीव अभयारJयबरेठा वFयजीव अभयारJयबरेठा वFयजीव अभयारJय    के पा�रके पा�रके पा�रके पा�रि�थितक� सवंेदी काि�थितक� सवंेदी काि�थितक� सवंेदी काि�थितक� सवंेदी का    भिूमभिूमभिूमभिूम----उपयोगउपयोगउपयोगउपयोग    मानिच
मानिच
मानिच
मानिच
     

62



20   THE GAZETTE OF INDIA : EXTRAORDINARY  [PART II—SEC. 3(ii)]  उपाबधंउपाबधंउपाबधंउपाबधं----    IIङङङङ         बाधंबाधंबाधंबाधं----बरेठा वFयजीव अभयारJय और इसबरेठा वFयजीव अभयारJय और इसबरेठा वFयजीव अभयारJय और इसबरेठा वFयजीव अभयारJय और इसके पा�रि�थितक� सवंदेी काके पा�रि�थितक� सवंदेी काके पा�रि�थितक� सवंदेी काके पा�रि�थितक� सवंदेी का    जलिनकासजलिनकासजलिनकासजलिनकास    मानिच
मानिच
मानिच
मानिच
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¹Hkkx IIµ[k.M 3(ii)º Hkkjr dk jkti=k % vlk/kj.k 21 उपाबधंउपाबधंउपाबधंउपाबधं----    IIचचचच  #मखु अव�थान& के अ=ाशं और दशेातंर के साथ #मखु अव�थान& के अ=ाशं और दशेातंर के साथ #मखु अव�थान& के अ=ाशं और दशेातंर के साथ #मखु अव�थान& के अ=ाशं और दशेातंर के साथ बाधंबाधंबाधंबाधं----बरेठा वFयजीव अभयारJयबरेठा वFयजीव अभयारJयबरेठा वFयजीव अभयारJयबरेठा वFयजीव अभयारJय    केकेकेके    पा�रि�थितक� सवंदेी पा�रि�थितक� सवंदेी पा�रि�थितक� सवंदेी पा�रि�थितक� सवंदेी जोन जोन जोन जोन का माका माका माका मानिच
निच
निच
निच
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22   THE GAZETTE OF INDIA : EXTRAORDINARY  [PART II—SEC. 3(ii)] उपाबधंउपाबधंउपाबधंउपाबधं----III    सारणी कसारणी कसारणी कसारणी क: : : : बाधंबाधंबाधंबाधं----बरेठा वFयजीव अभयारJयबरेठा वFयजीव अभयारJयबरेठा वFयजीव अभयारJयबरेठा वFयजीव अभयारJय    के #मुख अव�थान&के #मुख अव�थान&के #मुख अव�थान&के #मुख अव�थान& के भूके भूके भूके भू----िनदBशाकंिनदBशाकंिनदBशाकंिनदBशाकं A.स.ंA.स.ंA.स.ंA.स.ं देशातंरदेशातंरदेशातंरदेशातंर अ=ाशंअ=ाशंअ=ाशंअ=ाशं 0 77° 29’ 49.058” पू 26° 57’ 24.991” उ 1. 77° 30’ 2.831” पू 26° 56’ 40.281” उ 2. 77° 30’ 2.831” पू 26° 56’ 40.281” उ 3. 77° 29’ 9.866” पू 26° 56’ 38.807” उ 4. 77° 28’ 46.032” पू 26° 56’ 37.636” उ 5. 77° 28’ 34.082” पू 26° 56’ 59.161” उ 6. 77° 29’ 22.679” पू 26° 57’ 27.800” उ 7. 77° 30’ 12.488” पू 26° 55’ 32.823” उ 8. 77° 29’ 31.549” पू 26° 55’ 2.417” उ 9. 77° 28’ 48.729” पू 26° 54’ 44.259” उ 10. 77° 27’ 58.193” पू 26° 54’ 49.484” उ 11. 77° 27’ 40.833” पू 26° 55’ 11.163” उ 12. 77° 28’ 6.586” पू 26° 55’ 33.166” उ 13. 77° 28’ 51.979” पू 26° 55’ 41.560” उ 14. 77° 29’ 29.150” पू 26° 55’ 43.358” उ 15. 77° 28’ 23.567” पू 26° 53’ 25.223” उ 16. 77° 26’ 56.720” पू 26° 52’ 30.748” उ 17. 77° 25’ 53.923” पू 26° 51’ 9.242” उ 18. 77° 26’ 28.046” पू 26° 49’ 1.690” उ 19. 77° 24’ 53.902” पू 26° 48’ 27.978” उ 20. 77° 22’ 54.886” पू 26° 47’ 2.874” उ 21. 77° 21’ 22.284” पू 26° 46’ 4.494” उ 22. 77° 21’ 3.475” पू 26° 47’ 15.208” उ 23. 77° 20’ 5.770” पू 26° 48’ 7.992” उ 24. 77° 18’ 2.917” पू 26° 46’ 48.850” उ 25. 77° 16’ 35.904” पू 26° 48’ 14.955” उ 26. 77° 15’ 45.870” पू 26° 49’ 21.440” उ 27. 77° 17’ 4.923” पू 26° 51’ 27.519” उ 28. 77° 18’ 17.381” पू 26° 51’ 33.166” उ 29. 77° 18’ 17.921” पू 26° 55’ 10.046” उ 
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¹Hkkx IIµ[k.M 3(ii)º Hkkjr dk jkti=k % vlk/kj.k 23 30. 77° 21’ 29.703” पू 26° 50’ 19.9076” उ 31. 77° 23’ 27.569” पू 26° 50’ 54.544” उ 32. 77° 24’ 51.229” पू 26° 52’ 18.312” उ 33. 77° 27’ 7.512” पू 26° 52’ 59.424” उ 34. 77° 25’ 47.878” पू 26° 53’ 8.104” उ 35. 77° 23’ 44.802” पू 26° 52’ 35.214” उ 36. 77° 22’ 11.189” पू 26° 52’ 50.289” उ 37. 77° 24’ 53.491” पू 26° 54’ 39.923” उ 38. 77° 26’ 34.727” पू 26° 55’ 13.498” उ 39. 77° 26’ 28.277” पू 26° 48’ 26.259” उ 40. 77° 26’ 1.212” पू 26° 48’ 1.180” उ 41. 77° 25’ 20.406” पू 26° 47’ 59.639” उ 42 77˚25’20.475’’ पू 26˚44’33.356’’ उ 43 77˚28’54.272’’ पू 26˚45’38.629’’ उ 44 77˚26’54.335’’ पू 26˚44’29.626’’ उ 45 77˚23’9.376’’ पू 26˚42’25.891’’ उ 46 77˚20’57.986’’ पू 26˚43’44.169’’ उ 47 77˚22’11.262’’ पू 26˚45’42.631’’ उ 48 77˚23’41.877’’ पू 26˚47’9.687’’ उ 49 77˚22’32.409’’ पू 26˚54’19.642’’ उ 50 77˚20’25.665’’ पू 26˚52’49.166’’ उ 51 77˚18’42.189’’ पू 26˚52’25.896’’ उ 52 77˚20’24.829’’ पू 26˚53’23.797’’ उ     सारणी खसारणी खसारणी खसारणी ख: : : : पा�रि�थितपा�रि�थितपा�रि�थितपा�रि�थितक� सवंदेी जोन के मMुय अव�थान&क� सवंदेी जोन के मMुय अव�थान&क� सवंदेी जोन के मMुय अव�थान&क� सवंदेी जोन के मMुय अव�थान& के भूके भूके भूके भू----िनदBशाकंिनदBशाकंिनदBशाकंिनदBशाकं A.सं.A.सं.A.सं.A.सं. देशातंरदेशातंरदेशातंरदेशातंर अ=ाशंअ=ाशंअ=ाशंअ=ाशं 1 77˚29’42.472’’ पू 26˚57’34.841’’उ 2 77˚30’1.676’’ पू 26˚57’17.596’’उ 3 77˚30’4.204’’ पू 26˚56’0.658’’उ 4 77˚29’24.271’’ पू 26˚56’30.030’’उ 5 77˚29’9.331’’ पू 26˚56’48.716’’उ 6 77˚28’22.095’’ पू 26˚56’40.509’’उ 
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24   THE GAZETTE OF INDIA : EXTRAORDINARY  [PART II—SEC. 3(ii)] 7 77˚29’2.722’’ पू 26˚57’20.438’’उ 8 77˚30’33.157’’पू 26˚55’47.160’’उ 9 77˚30’0.374’’पू 26˚55’16.684’’उ 10 77˚29’7.677’’पू 26˚54’51.539’’उ 11 77˚28’22.919’’पू 26˚54’37.527’’उ 12 77˚27’32.705’’पू 26˚54’54.277’’उ 13 77˚27’53.488’’पू 26˚55’26.070’’उ 14 77˚28’12.961’’पू 26˚55’36.009’’उ 15 77˚29’13.955’’पू 26˚55’36.722’’उ 16 77˚26’43.710’’पू 26˚55’46.377’’उ 17 77˚27’22.190’’पू 26˚54’39.717’’उ 18 77˚28’59.751’’पू 26˚53’24.296’’उ 19 77˚28’22.126’’पू 26˚52’37.307’’उ 20 77˚27’9.480’’पू 26˚51’39.990’’उ 21 77˚26’20.142’’पू 26˚50’27.208’’उ 22 77˚27’9.624’’पू 26˚49’4.872’’उ 23 77˚26’54.485’’पू 26˚47’49.998’’उ 24 77˚25’38.735’’पू 26˚47’30.294’’उ 25 77˚25’0.000’’पू 26˚46’3.057’’उ 26 77˚25’53.167’’पू 26˚45’1.101’’उ 27 77˚27’10.886’’पू 26˚46’2.520’’उ 28 77˚29’27.884’’पू 26˚45’19.205’’उ 29 77˚27’18.141’’पू 26˚43’59.502’’उ 30 77˚25’54.866’’पू 26˚42’58.740’’उ 31 77˚23’46.454’’पू 26˚42’16.479’’उ 32 77˚20’31.303’’पू 26˚42’19.083’’उ 33 77˚20’27.475’’पू 26˚44’2.482’’उ 34 77˚19’43.504’’पू 26˚46’7.480’’उ 35 77˚20’30.668’’पू 26˚47’38.743’’उ 36 77˚18’33.757’’पू 26˚46’30.357’’उ 37 77˚17’10.839’’पू 26˚46’27.244’’उ 
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¹Hkkx IIµ[k.M 3(ii)º Hkkjr dk jkti=k % vlk/kj.k 25 38 77˚16’2.237’’पू 26˚47’53.802’’उ 39 77˚14’49.077’’पू 26˚49’9.129’’उ 40 77˚14’48.526’’पू 26˚50’39.796’’उ 41 77˚15’43.076’’पू 26˚51’19.927’’उ 42 77˚16’55.321’’पू 26˚52’4.564’’उ 43 77˚18’30.442’’पू 26˚52’58.767’’उ 44 77˚19’46.369’’पू 26˚53’36.617’’उ 45 77˚21’5.907’’पू 26˚54’0.457’’उ 46 77˚23’1.890’’पू 26˚54’42.621’’उ 47 77˚24’27.154’’पू 26˚55’9.503’’उ 48 77˚25’27.934’’पू 26˚54’51.996’’उ     उपाबधंउपाबधंउपाबधंउपाबधं----IV    भूभभूूभू----िनदBशाकं& के साथ बांधिनदBशाकं& के साथ बांधिनदBशाकं& के साथ बांधिनदBशाकं& के साथ बांध----बरेठा वFयजीव अभयारJयबरेठा वFयजीव अभयारJयबरेठा वFयजीव अभयारJयबरेठा वFयजीव अभयारJय    के पा�रि�थितक� सवंदेी जोन के अतंग�त आन ेवाले Nामके पा�रि�थितक� सवंदेी जोन के अतंग�त आन ेवाले Nामके पा�रि�थितक� सवंदेी जोन के अतंग�त आन ेवाले Nामके पा�रि�थितक� सवंदेी जोन के अतंग�त आन ेवाले Nाम    =
े=
े=
े=
े    क� सचूीक� सचूीक� सचूीक� सचूी    A. सं.A. सं.A. सं.A. सं. Nाम के नामNाम के नामNाम के नामNाम के नाम देशातंरदेशातंरदेशातंरदेशातंर अ=ाशंअ=ाशंअ=ाशंअ=ाशं 1. िसरो?द 77° 27’ 56.537” पू 26° 55’ 20.751” उ 2. करनपुरा 77° 25’ 13.294” पू 26° 54’ 55.545” उ 3. चुरारी डXग 77° 26’ 15.821” पू 26° 55’ 31.624” उ 4. बसंी 77° 28’ 47.863” पू 26° 55’ 5.347” उ 5. बAतरावाली 77° 23’ 40.073” पू 26° 54’ 40.864” उ 6. Nसघारा 77° 19’ 45.287” पू 26° 53’ 26.937” उ 7. गोथरा 77° 24’ 4.128” पू 26° 55’ 4.710” उ 8. महमदपुरा 77° 22’ 33.675” पू 26° 54’ 35.292” उ 9. पलीडXग 77° 24’ 34.943” पू 26° 54’ 12.204” उ 10. खोहरी 77° 28’ 5.557” पू 26° 53’ 55.634” उ 11. दमु#रया 77° 25’ 47.546” पू 26° 54’ 7.508” उ 12. बगंासपुरा 77° 21’ 8.386” पू 26° 53’ 57.599” उ 13. Nसघािनया 77° 27’ 17.639” पू 26° 53’ 25.315” उ 14. सूखा सीला 77° 22’ 39.632” पू 26° 53’ 20.584” उ 15. चहाई 77° 18’ 56.002” पू 26° 53’ 11.611” उ 
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26   THE GAZETTE OF INDIA : EXTRAORDINARY  [PART II—SEC. 3(ii)] 16. सुलनपुर 77° 20’ 33.375” पू 26° 53’ 32.541” उ 17. तरबीजपुर 77° 26’ 9.729” पू 26° 53’ 7.211” उ 18. शेरगढ़ 77° 17’ 43.464” पू 26° 52’ 49.265” उ 19. गुजनुआ 77° 24’ 56.718” पू 26° 52’ 35.478” उ 20. खेरी डXग 77° 20’ 37.612” पू 26° 52’ 35.153” उ 21. थाना डXग  77° 19’ 15.464” पू 26° 52’ 13.502” उ 22. समरी 77° 24’ 3.486” पू 26° 52’ 13.330” उ 23. मनगरेन कलान 77° 27’ 2.892” पू 26° 52’ 35.286” उ 24. तरुतीपुरा 77° 22’ 9.209” पू 26° 52’ 5.071” उ 25. बन कूकरा 77° 26’ 9.096” पू 26° 52’ 12.020” उ 26. बुधावार 77° 23’ 7.974” पू 26° 52’ 0.883” उ 27. िसकंदारा 77° 16’ 57.955” पू 26° 51’ 56.619” उ 28. खुलावली 77° 21’ 28.821” पू 26° 52’ 10.535” उ 29. पोपलपुरा 77° 21’ 57.042” पू 26° 51’ 46.187” उ 30. नहरोली 77° 16’ 22.523” पू 26° 51’ 19.494” उ 31. घुनैनी 77° 16’ 22.523” पू 26° 51’ 19.494” उ 32. चैनपुरा 77° 20’ 53.293” पू 26° 51’ 19.054” उ 33. तरसूमा 77° 24’ 27.744” पू 26° 50’ 58.381” उ 34. शाहपुर 77° 18’ 21.886” पू 26° 49’ 6.346” उ 35. दर बराहना 77° 22’ 51.181” पू 26° 50’ 16.804” उ 36. धोरैरी 77° 14’ 51.841” पू 26° 50’ 9.592” उ 37. पुराहरलेल 77° 15’ 38.491” पू 26° 50’ 30.721” उ 38. िशओपुर 77° 19’ 45.624 पू 26° 49’ 18.066” उ 39. गुरधा डXग 77° 20’ 59.464” पू 26° 49’ 22.213” उ 40. Nसघबनै डXग 77° 20’ 58.357” पू 26° 50’ 37.187” उ 41. बजना 77° 25’ 30.971 पू 26° 48’ 49.054” उ 42. प�आ 77° 23’ 19.195” पू 26° 48’ 18.775” उ 43. डंडा 77° 16’ 22.979” पू 26° 48’ 1333” उ 44. झटोला 77 ° 14’ 57.193” पू 26° 48’ 57.541” उ 
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¹Hkkx IIµ[k.M 3(ii)º Hkkjr dk jkti=k % vlk/kj.k 27 45. ितमकोली 77° 20’ 21.033” पू 26° 46’ 28.941” उ 46. कोट 77° 22’ 14.914” पू 26° 45’ 28.055” उ 47. कनी 77° 24’ 53.267” पू 26° 47’ 7.000” उ 48. वनलापुरा 77° 17’ 18.753” पू 26° 46’ 44.407” उ 49. साम?तगढ़ 77° 27’ 8.916” पू 26° 45’ 46.4485” उ 50. जैसूरा 77° 24’ 12.028” पू 26° 45’ 14.832” उ 51. बसैोरे 77° 24’ 12.028” पू 26° 45’ 14.832” उ 52. कोटरा 77° 28’ 55.656” पू 26° 44’ 15.579” उ 53. जमूरा 77° 20’ 35.261” पू 26° 44’ 44.488” उ 54. चक साम?तगढ़ 77° 27’ 0.940” पू 26° 44’ 44.222” उ 55. धौर 77° 27’ 0.497” पू 26° 43’ 33.886 उ 56. Nसघरावली 77° 23’ 20.143” पू 26° 43’ 18.997” उ 57. खानपुरा 77° 24’ 48.106” पू 26° 42’ 44.488” उ 58. बसंराय 77° 23’ 53.521” पू 26° 42’ 36.135” उ 59. नयापुरा राधोल 77° 21’ 29.715” पू 26° 42’ 4.159” उ 60. बरमन 77° 22’ 49.778” पू 26° 42’ 7.236” उ 61. महालपुर चूरा 77° 28’ 54.515” पू 26° 56’ 54.789” उ 62. पहाड़पुर 77° 29’ 41.116” पू 26° 56’ 55.137” उ  उपाबधंउपाबधंउपाबधंउपाबधं-V      पा�रि�थितक�पा�रि�थितक�पा�रि�थितक�पा�रि�थितक�    सवंदेीसवंदेीसवंदेीसवंदेी    जोनजोनजोनजोन    िनगरानीिनगरानीिनगरानीिनगरानी    सिमितसिमितसिमितसिमित    ----    क� गई कार�वाईक� गई कार�वाईक� गई कार�वाईक� गई कार�वाई    क� �रपोट� का Oप िवधानक� �रपोट� का Oप िवधानक� �रपोट� का Oप िवधानक� �रपोट� का Oप िवधान    1. बैठक3 क' संg या और तारीख ।  2. बैठक3 का काय�वृ= त : कृपया मुg य उ� लेखनीय Nबद�ु का वण�न कर+ । बैठक के काय�वृ= त को एक पृथक अनुबंध म+ उपाब{ कर+ । 3. आंचिलक महायोजना क' तयैारी क' 
ािA थित िजसके अंतग�त पय�टन महायोजना भी ह।ै 4. भू-अिभलेख म+ सद|ृ य &ु#टय3 के सुधार के िलए 1वहार �कए गए मामल3 का सारांश । (पा#रिAथितक' सवंेदी जोन-वार) 7 यौरे उपाबंध के �प म+ संल� �कए जाए ं। 5. पया�वरण समाघात िनधा�रण अिधसूचना, 2006 के अधीन आने वाली गितिविधय3 क' सवंीDा के मामल3 का सारांश । 7 यौरे एक पृथक् उपाबंध के �प म+ संल� �कए जाए ं। 
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28   THE GAZETTE OF INDIA : EXTRAORDINARY  [PART II—SEC. 3(ii)] 6. पया�वरण समाघात िनधा�रण अिधसूचना, 2006 के अधीन न आने वाली गितिविधय3 क' सवंीDा के मामल3 का सारांश । 7 यौरे एक पृथक् उपाबंध के �प म+ संल� �कए जाए ं। 7. पया�वरण (संरDण) अिधिनयम, 1986 क' धारा 19 के अधीन दज� क' गई िशकायत3 का सारांश । 8. कोई अ? य मह= वपूण� िवषय ।      
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE  

NOTIFICATION 

New Delhi, the 26th December, 2018 

S.O. 6319(E).—WHEREAS, a draft re-notification was published in the Gazette of India, Extraordinary, vide 

notification of the Government of the India in the Ministry of Environment, Forest and Climate Change number S.O. 
2202 (E), dated the 31st May, 2018, inviting objections and suggestions from all persons likely to be affected thereby 
within the period of sixty days from date on which copies of the Gazette containing the said notification were made 
available to the public; 

AND WHEREAS, copies of the Gazette containing the said draft notification were made available to the public 
on the the 31st May, 2018; 

AND WHEREAS, objections and suggestions received from persons and stakeholders in response to the draft 
notification were duly considered; 

 AND WHEREAS, the Bandh-Baretha Wildlife Sanctuary, situated in Bharatpur District in the State of 
Rajasthan is spread over an area of 204.16 square kilometers and the Sanctuary is located 45 kilometers from Bharatpur, 
76 kilometers from Fatehpur Sikri and 78 kilometers from Dholpur District; 

 AND WHEREAS, the Sanctuary has dry deciduous forest and the important flora includes Acacia catechu 

(Khair), Acacia senegal (Kumtha, Safed khair, Khairi), Aegle marmelos (Beel, Bel), Albizia lebbeck  (Kala siras), 
Anogeissus latifolia (Dhavada, Safed Dhonk), Anthocephalus cadamba(Kadam), Azadirachta indica (Neem), Ailanthus 

excels(Ardu), Balanites aegyptiaca (Hingota), Butea monosperma (Dhak, Chhila, Palash, Khakhra), Capparis decidua 

(Karil, ker), Capparis sepiaria (Hins), Dichrostachys cinerea (Gaoya Khair), Cordia myxa (Lasoda), Cassia fistula 

(Amalatas), Cordia rothii(Gondi, Gundi), Delonix regia (Gulmohar), Diospyros cordiata (Birbida), Emblica officinalis 

(Amala), Euphorbia nerifolia Linn (Danda thor), Ficus cordifolia Linn.(Paras peepal), Ficus glomerata inn.(Gular), 
Ficus religiosa Linn.(Peepal), Ficus hispida (Gular), Holoptelea integrifolia (Churale, Papadi), Inga dulcis (Jungle 
Jalebi), Lannea coromandelica (Gurjan), Melia azedarach(Bakain), Millingtonia hortensis (Neemchameli, Aakash 

neem), Nyctanthes arbor tristis (Haar Shringar), Phoenix sylvestris (Khajur), Prosopis cineraria (Khejada, Khejadi), 
Prosopis juliflora (Vilayati babool), Eucalyptus spp (Safeda), Syzygium cuminili (Jamun), Tamarindus indica (Imli), 
Tamarix aphylla (Farash), Tecomella undulata (Rohda, Rohida), Terminalia arjuna (Arjun), Ziziphus mauritiana (Ber), 
etc. While Abutilon bidentatum Riche (Peethari), Acanthospermum hispidum (Kanti), Achyranthes aspera Linn 

(Andhijhara, Upanarang, Unga), Adhatoda vasica (Adusa), Aerva pseudo tomentosa (Bui), Amaranthus polygamus Linn. 

(Jungle choulai), Andrographis paniculata (Kalmegh), Argemone mexicana Linn. (Satyanashi, Peeli Kateri), Calotropis 

procera R.Br. (Aak, Aankda), Centella asiatica Linn. (Brahnibuti, Brahmi), Commelina benghalensis Linn. 

(Bokna/kanadhonkna), Datura stramonium (Dhatura), Euphorbia hirta (Dudhi), Grewia tenax (Gangrena, Gangan, 

Chaveni), Grewia villosa Willd. (Ban falasa), Helicteres isora Linn. (Marodfali), Indigofera hochstetter (Bekariyo), 
Indigofera tinctoria (Neel), Ipomea carnea (Vilayati Aankda), Kirganelia reticulate (Kamboi), Lawsonia inermis Linn. 

(Mehandi), Lepidagathis cuspidate (Untkaentri), Nerium indicum (Laalkaner), Ocimum americanum Linn (Baapchi, 
Nagadbaapchi, Bantulsi), Opuntia dillenii (Naagfani), Urginea indica Kunth. (Kolikanda, jungle payaj), Oxalis 

corniculata Linn. (Tripati, Khatti buti), Sida rhombifolia Linn. (Swet Badela), Thespesia lampas Delzo. (Van Kapas), 
Trapa bispinosa Roxb. (Shinghada), etc.; 
 AND WHEREAS, important climbers, herbs and grass recorded from the Sanctuary are Capparis zeylanica 

Linn. (Moreda), Cissampelos pareira Linn. (Pahadbel, Pahadmul), Cryptostegia grandiflora R.Br. (Dudhi, medha), 
Gloriosa superba Linn. (Gloriyosa), Luffa acutangula Var. amara Clark. (Turai  (Kadwi), Momordica dioica Roxb. 

(Kankoda), Mucuna preta  (L.) DC. (Konch), Tinospora cordifolia Miers (Neem Giloy), Trichosanthes bracteata Lamk. 

(Kundal), Ziziphus Oenoplia Mill. (Makoh), Aristida hystrix Linn. (Lanpla  (Safed), Arundo donax Linn. (Narkul), 
Bothriochloa pertusa, Camus. (Karad, choti jargaa), Cenchrus ciliaris,  Linn. (Dhaman), Aanjan), Chloris inflate 

(Kaalichdkali), Chloris roxburghiana (Bkanli bebai), Chrysopogon fulvus (Goriya, Sedua, siraan), Cuscuta reflexa Roxb. 

(Amarbel, Aakashbel), Cymbopogon martinii  (Rosha, roja ghaas), Cyperus compressus (Motha, naagar motha), 
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Chrysopogon fulvus  (Goriya), Desmostachya bipinnata Linn. (Daab, kush), Dichanthium annulatum  (Forst) Stapf. 
(Karad, jargaa), Digitaria bicornis (Binkarada), Eregrostiella bifaria (Jondili), Eremopogon foveolatus (Buhari), 
Imperata cylindrica, Linn. (Siru), Islejma laxum, Hac. (Gandhel), Oropetium thomaeum, Linn. (Susachunti), Sehima 

nervosum (Siran, sin), Themeda quadrivalvis, O.Ktze. (Raatrda), Targus biflorus, Roxb. (Sitaghaas), Sorghum halepense 

(Baad, baradi), etc.; 

 AND WHEREAS, the Sanctuary has a varied habitat with diversified fauna including Sus scrofa cristatus 

(Indian Wild Boar), Felis caracal (Caracal), Felis chaus (Jungle Cat), Gazella gazelle (Chinkara or Indian Gazelle), Axis 

axis (Chital or Spotted Deer), Vulpes bengalensis (Indian Fox), Boselaphus tragocamelus (Blue Bull Nilgai), Felis 

bengalensis (Cat-Leopard), Lepus nigricollis dayanum (Hare Desert), Hemiechinus auritus (Hedgehog Long Eared), 
Hyaena hyaena (Striped Hyena), Canis aureus (Jackal), Presbytis entellus (Langur-Common), Herpestes edwardsii 

(Common Mongoose), Macaca mulatta (Monkey or Rhesus Macaque), Manis crassicaudata (Indian Pangolin), Hystrix 

indica (Porcupine-Indian), Mellivora capensis (Ratel or Honey Badger), Cervus unicolor (Sambhar), Suncus murinus 

(Shrew Grey Musk or Muskrat), Canis lupus (Wolf) etc. While Indian Pangolin (Manis crassicaudata) is the endangered 
species, while Striped Hyaena (Hyaena hyaena) is the near threatened species found in the Sanctuary; 

AND WHEREAS, the major avifauna available in the Sanctuary are Recurvirostra avosetta (Avocet), Merops 

persicus (Blue Cheeked Bee Eater), Merops leschenaultia (Chestnut Headed Bee Eater), Merops orientalis (Small Green 

Bee Eater), Coracias benghalensis (Blue jay Indian Roller), Luscinia svecica (Blue Throat), Hierococcyx varius (Brain 
Fever Bird), Pycnonotus cafer (Bulbul Red Vented), Emberiza melanocephala (Bunting Black Headed), Melophus 

lathami (Crested Bunting), Saxicola torquata (Bushchat Collared), Saxicola caprata (Bushchat Pied), Butastur teese 

(White Eyed Buzzard), Argya caudate.Dumont (Common Babbler), Fulica atra (Coot), Megalaima haemacephala 

(Coppersmith Barbet), Phalacrocorax carbo (Large Cormorant), Centropus sinensis (Council Crow Pheasant), 
Eudynamys scolopaceus (Cuckoo), Coracina mazzei (Large Cuckoo Shrike), Anhinga melanogaster (Darter Or Snake 
Bird), Podiceps ruficollis (Dabchick Or Grebe Little), Streptopelia decaocto (Little Brown Dove), Streptopelia chinensis 

(Dove Spotted), Dicrurus macrocercus (Drongo or King Crow), Casaca ferruginea (Duck Brahminy/ Ruddy Shelduck), 
Sarkidiornis melanotos (Duck Comb), Anas poecilorhyncha (Spot-Billed Duck), Spizaetus cirrhatus (Crested Hawk 
Eagle), Bubulcus Ibis (Egret Cattle), Egretta intermedia (Median Egret), Falco jugger (Falcon Laggar), Terpsiphone 

paradise (Flycatcher), Ficedula parva (Flycatcher Red-Breasted), Rhipidura aureola (Flycatcher White Tail), Burhinus 

oedicnemus (Curlew Stone), Circus macrourus (Pale Harrier), Ardea cinerea  (Heron Gray), Demi Egretta asha (Indian 

Reef Heron), Nycticorax nycticorax (Heron Night), Ardeola grayii. (Pond Heron Paddy Bird), Ardea purpurea (Heron 
purple), Corvus splendens (House Crow), Pseudibis papillosa (Ibis Black), Threskiornis melanocephalus (Ibis White), 
Hydrophasianus chirurgus (Jacana Pheasant Tailed), Coracina melanoptera (Jungle Crow), Galloperdix spadicea 

(Jungle Fowl Red Spur), Hamphalcyon (Kingfisher Brown), Halcyon smyrnensis (Kingfisher White Breasted), Haliastur 

Indus (Kite Brahminy), Milvus migrans (Common Pariah Kite), Lobi Vanellus indicus (Lapwing Red Wattled), Galerida 

cristata (Crested Lark), Mirafra cantillans (Singing Bushlark), Hirundo concolor (Dusky Crag Martin), Sturnus 

pagodarum (Brahminy Myna), Acridotheres tristis (Myna Common), Caprimulgus asiaticus (Common Indian Nightjar), 
Alauda gulgula (Oriental Skylark), Oriolus oriolus (Oriole Golden), Oriolus xanthornus (Black Headed Oriole), Bubo 

coromandus (Dusky Horned Owl), Bubo bubo (Owl Dusky Indian Great Horned), Francolinus francolinus (Partridge 
Black), Francolinus pondicerianus (Partridge Grey), Pavo cristatus (Common Peafowl), Columba livia (Blue Rock 
Pigeon), Anthus Richard (Pitpit Indian), Charadrius dubius (Ringed plover little ringed plover), Porphyrio porphyrio 

(Purple Moorhen), Phoenicurus ochruros (Red start), Saxicoloides fulicata Linn. (Robin Indian), Copsychus saularis 

(Robin Magpie), Sturnus roseus (Rosy Pastor or Rosy Starling), Tringa glareola (Sandpiper Spotted), Astur badius 

(Shikra), Platalea leucorodia (Spoonbill), Himantopus himantopus (Stilt Black-Winged), Leptoptilos dubius (Greater 
Adjutant), Ephippiorhynchus asiaticus (Stork Black Necked), Mycteria leucocephala (Stork- Painted), Ciconia ciconia 

(Stork –White), Dissoura episcopus (White Necked Stork), Burhinus oedicnemus (Stone Curlew), Cinnyris asiaticus 

(Sunbird Purple), Apus affinis (Indian House Swift), Orthotomus sutorius (Tailorbird), Anas crecca (Common Teal 
Duck), Nettapus coromandelianus (Teal Cotton), Parus major (Grey Tit), Dendrocitta vagabunda (Tree Pie), Sarcogyps 

calvus (Vulture King), Gyps bengalensis (Vulture White Backed), Motacilla cinerea (Wagtail Grey), Amaurornis 

phoenicurus (Water Hea White Breasted), Ploceus philippinus (Common Weaver Bird), Zosterops palpebrosus (White 

Eye), Brachypternus benghalensis (Woodpecker Golden), Dendrocopos marattensis (Woodpecker Yellow), etc.; 

AND WHEREAS, it is necessary to conserve and protect the area, the extent and boundaries of which are 
specified in paragraph 1 of this notification, around the protected area of Bandh-Baretha Wildlife Sanctuary as Eco- 
sensitive Zone from ecological and environmental point of view and to prohibit industries or class of industries and their 

operations and processes in the said Eco-sensitive Zone;  

NOW THEREFORE, in exercise of the powers conferred by sub-section(1) and clauses (v) and (xiv) of sub-
section (2) and sub-section (3) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) read with sub-rule (3) 
of rule 5 of the Environment (Protection) Rules, 1986, the Central  Government  hereby  notifies an area to an extent 

ranging from 25 meters to 1 kilometer around the boundary of Bandh-Baretha Wildlife Sanctuary in the State of 
Rajasthan as the Bandh-Baretha Wildlife Sanctuary Eco-sensitive Zone (hereinafter referred to as the Eco-sensitive 
Zone)  details of which are as under, namely:-  
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1. Extent and boundaries of Eco-sensitive Zone. – (1) The extent of the Eco-sensitive Zone varies from 25 meters to 

1 kilometer around the boundary of the Bandh-Baretha Wildlife Sanctuary and the area of the Eco-sensitive Zone is 

173.92 square kilometres.  

(2) The boundary description of Bandh-Baretha Wildlife Sanctuary and its Eco-sensitive Zone is given in 

Annexure-I. 

(3) The map of the protected area demarcating Eco-sensitive Zone along with boundary details and latitudes and 

longitudes is appended as Annexure-II A, Annexure-II B, Annexure-II C, Annexure-II D, Annexure-II E 

and Annexure-II F. 

(4) The list of geo-coordinates of the boundary of the Bandh-Baretha Wildlife Sanctuary and its Eco-sensitive Zone 

are given in Table A and Table B of Annexure-III, respectively.  

(5) The list of villages falling within the Eco-sensitive Zone along with their geo co-ordinates at prominent points is 

appended as Annexure-IV. 

2. Zonal Master Plan for Eco-sensitive Zone.- (1) The State Government shall, for the purpose of the Eco-sensitive 
Zone  prepare, a  Zonal Master Plan, within a period of two years from the date of publication of this notification in 

the Official Gazette, in consultation with the local people and adhering to the stipulations given in this notification 
for approval of the competent authority in the State. 

(2) The Zonal Master Plan for the Eco-sensitive Zone shall be prepared by the State Government in such manner as 

is specified in this notification and also in consonance with the relevant Central and State laws and the guidelines 
issued by the Central Government, if any. 

(3) The Zonal Master Plan shall be prepared in consultation with the following State Departments, for integrating 
the ecological and environmental considerations into the said plan, namely:- 

(i) Environment;  

(ii) Forest; 

(iii) Urban Development; 

(iv) Tourism; 

(v) Municipal;  

(vi) Revenue; 

(vii) Agriculture; 

(viii) Rajasthan State Pollution Control Board; 

(ix) Irrigation; 

(x) Public Works Department. 

(4) The Zonal Master Plan shall not impose any restriction on the approved existing land use, infrastructure and 
activities, unless so specified in this notification and the Zonal Master Plan shall factor in improvement of all 

infrastructure and activities to be more efficient and eco-friendly. 

(5) The Zonal Master Plan shall provide for restoration of denuded areas, conservation of existing water bodies, 
management of catchment areas, watershed management, groundwater management, soil and moisture 
conservation, needs of local community and such other aspects of the ecology and environment that need 

attention. 

(6) The Zonal Master Plan shall demarcate all the existing worshipping places, villages and urban settlements, types 
and kinds of forests, agricultural areas, fertile lands, green area, such as, parks and like places, horticultural areas, 
orchards, lakes and other water bodies with supporting maps and the Plan shall be supported by Maps giving 
details of existing and proposed land use features. 

(7) The Zonal Master Plan shall regulate development in Eco-sensitive Zone and adhere to prohibited and regulated 
activities listed in the Table in paragraph 4 and also ensure and promote eco-friendly development for livelihood 
security of local communities. 

(8) The said Master Plan shall regulate development in Eco-sensitive Zone so as to ensure eco-friendly development 
for livelihood security of local communities. 

(9) The Zonal Master Plan so approved shall be the reference document for the Monitoring Committee for carrying 
out its functions of monitoring in accordance with the provisions of this notification. 

3. Measures to be taken by State Government.- The State Government shall take the following measures for giving 
effect to the provisions of this notification, namely:- 
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(1) Land use. – (a) Forests, horticulture areas, agricultural areas, parks and open spaces earmarked for recreational 
purposes in the Eco-sensitive Zone shall not be used or converted into areas for commercial or residential complex 
or industrial activities: 
Provided that the conversion of agricultural and other lands, specified above, within the Eco-sensitive Zone may be 

permitted on the recommendation of the Monitoring Committee, and with the prior approval of the State 

Government, to meet the residential needs of the local residents and for activities such as:- 

(i) widening and strengthening of existing roads and construction of new roads; 
(ii) construction and renovation of infrastructure and civic amenities; 
(iii) small scale industries not causing pollution;  
(iv) cottage industries including village industries; convenience stores and local amenities supporting eco-

tourism including home stay; and 
(v) promoted activities given in the paragraph 4: 

Provided further that no use of tribal land shall be permitted for commercial and industrial development activities 

without the prior approval of the State Government and without compliance of the provisions of article 244 of the 

Constitution or the law for the time being in force, including the Scheduled Tribes and Other Traditional Forest 

Dwellers (Recognition of Forest Rights) Act, 2006 (2 of 2007):  

Provided also that any error appearing in the land records within the Eco-sensitive Zone shall be corrected by the 

State Government, after obtaining the views of the Monitoring Committee, once in each case and the correction of 

the said error shall be intimated to the Central Government in the Ministry of Environment, Forest and Climate 

Change: 

Provided also that the above correction of error shall not include change of land use in any case except as provided 

under this sub-paragraph: 

Provided also that there shall be no consequential reduction in green area, such as forest area and agricultural area. 

(b) Efforts shall be made to reforest the unused or unproductive agricultural areas with afforestation and habitat 

restoration activities. 

(2) Natural water bodies.-The catchment areas of all natural springs shall be identified and plans for their 

conservation and rejuvenation shall be incorporated in the Zonal Master Plan and the guidelines shall be drawn up 

by the State Government in such a manner as to prohibit development activities at or near these areas which are 

detrimental to such areas.  

 

(3) Tourism.- 

(a) All new tourism activities or expansion of existing tourism activities within the Eco-Sensitive Zone shall be as 

per the Tourism Master Plan for the Eco-sensitive Zone. 

(b) The Tourism Master Plan shall be prepared by the State Department of Tourism in consultation with the State 
Departments of Environment and Forests. 

(c) The Tourism Master Plan shall form a component of the Zonal Master Plan. 

(d) The activities of tourism shall be regulated as under, namely:- 

(i) no new construction of hotels and resorts shall be permitted within one kilometre from the boundary of the 
Bandh-Baretha Wildlife Sanctuary or upto the extent of the Eco-sensitive Zone whichever is nearer:  
Provided that beyond the distance of one kilometre from the boundary of the Wildlife Sanctuary till the 

extent of the Eco-sensitive Zone, the establishment of new hotels and resorts shall be permitted only in pre-

defined and designated areas for eco-tourism facilities as per Tourism Master Plan; 

(ii) all new tourism activities or expansion of existing tourism activities within the Eco-sensitive Zone shall be 
in accordance with the guidelines issued by the Central Government in the Ministry of Environment, Forest 
and Climate Change and the eco-tourism guidelines issued by the National Tiger Conservation Authority 
(as amended from time to time) with emphasis on eco-tourism; 

(iii) till the Zonal Master Plan is approved, development for tourism and expansion of existing tourism activities 
shall be permitted by the concerned regulatory authorities based on the actual site specific scrutiny and 
recommendation of the Monitoring Committee and no new hotel, resort or commercial establishment 
construction shall be permitted within the Eco-sensitive Zone area.  

(4) Natural heritage.- All sites of valuable natural heritage in the Eco-sensitive Zone, such as the gene pool reserve 

areas, rock formations, waterfalls, springs, gorges, groves, caves, points, walks, rides, cliffs, etc. shall be identified and a 

heritage conservation plan shall be drawn up for their preservation and conservation within six months from the date of 

publication of this notification in the Official Gazette and such plan shall form part of the Zonal Master Plan.   

(5) Man-made heritage sites.- Buildings, structures, artefacts, areas and precincts of historical, architectural, aesthetic, 

and cultural significance shall be indentified in the Eco-sensitive Zone and heritage conservation plan for their 
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conservation shall be prepared within six months from the date of publication of this notification in the Official Gazette 

and such plan shall form part of the Zonal Master Plan. 

(6) Noise pollution. - Prevention and control of noise pollution in the Eco-sensitive Zone shall be carried out in 

accordance with the Noise Pollution (Regulation and Control) Rules, 2000 under the Environment (Protection) Act, 

1986, as amended from time to time. 

(7) Air pollution.- Prevention and control of air pollution in the Eco-sensitive Zone shall be carried out with in 

accordance with the provisions of the Air (Prevention and Control of Pollution) Act, 1981 (14 of 1981) and the rules 

made thereunder, as amended from time to time. 

(8) Discharge of effluents. - Discharge of treated effluent in Eco-sensitive Zone shall be in accordance with the 

provisions of the Water (Prevention and Control of Pollution) Act, 1974(6 of 1974) and the rules made thereunder, as 

amended from time to time. 

(9) Solid wastes. -  Disposal and management of solid wastes shall be as under:-  

(a) the solid waste disposal and management in the Eco-sensitive Zone shall be carried out in accordance with the 
Solid Waste Management Rules, 2016, published by the Government of India in the Ministry of Environment, 

Forest and Climate Change vide notification number S.O. 1357 (E), dated the 8th April, 2016;  

(b) the local authorities shall draw up plans for the suggestion of solid waste into bio-degradable and non bio-
degradable components; 

(c) the bio-degradable material shall be recycled preferably through composting or vermiculture; 

(d) the inorganic material may be disposed in an environmental acceptable manner at site identified outside the Eco-
sensitive Zone and no burning or incineration of solid wastes shall be permitted in the Eco-sensitive Zone. 

(10) Bio-medical waste. – The bio-medical waste disposal in the Eco-sensitive Zone shall be carried out in accordance 

with the Bio-Medical Waste Management Rules, 2016, published by the Government of India in the Ministry of 

Environment, Forest and Climate Change vide notification number GSR 343 (E), dated the 28th March, 2016, as amended 

from time to time. 

(11) Plastic waste management. - The plastic waste management in the Eco-sensitive Zone shall be carried out as per 

the provisions of the Plastic Waste Management Rules, 2016, published by the Government of India in the Ministry of 

Environment, Forest and Climate Change vide notification number G.S.R. 340(E), dated the 18th March, 2016, as 

amended from time to time. 

(12) Construction and demolition waste management. - The construction and demolition waste management in the 
Eco-sensitive Zone shall be carried out as per the provisions of the Construction and Demolition Waste Management 
Rules, 2016, published by the Government of India in the Ministry of Environment, Forest and Climate Change vide 
notification number G.S.R. 317(E), dated the 29th March, 2016, as amended from time to time. 

(13) E-waste. - The e- waste management in the Eco-sensitive Zone shall be carried out as per the provisions of the E-

Waste Management Rules, 2016, published by the Government of India in the Ministry of Environment, Forest and 
Climate Change, as amended from time to time. 

(14) Vehicular traffic. – The vehicular movement of traffic shall be regulated in a habitat friendly manner and specific 

provisions in this regard shall be incorporated in the Zonal Master Plan and till such time as the Zonal Master plan is 
prepared and approved by the competent authority in the State Government, the Monitoring Committee shall monitor 
compliance of vehicular movement under the relevant Acts and the rules and regulations made thereunder. 

(15) Vehicular pollution. - Prevention and control of vehicular pollution shall be carried out in accordance with 
applicable laws and efforts shall be made for use of cleaner fuel for example CNG, etc. 

(16) Industrial units. – (a) No new polluting industries shall be permitted to be set up within the Eco-sensitive Zone. 

(b) Only non-polluting industries shall be permitted within Eco-sensitive Zone as per classification of industries in the 
guidelines issued by the Central Pollution Control Board in February 2016, unless otherwise specified in this notification 
and non-polluting cottage industries shall be promoted.  

(17) Protection of hill slopes. - The protection of hill slopes shall be as under:- 

(a) the Zonal Master Plan shall indicate areas on hill slopes where no construction shall be permitted; 

(b) no construction on existing steep hill slopes or slopes with a high degree of erosion shall be permitted. 

4. List of activities prohibited or to be regulated within the Eco-sensitive Zone.-  

All activities in the Eco sensitive Zone shall be governed by the provisions of the Environment (Protection) Act, 1986 
(29 of 1986) and the rules made thereunder, as amended from time to time and be regulated in the manner specified in 
the Table below, namely:- 
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TABLE 

S. No. 

(1) 

Activity 

(2) 

Remarks 

(3) 

A. Prohibited Activities 

1.  Commercial mining, stone 
quarrying and crushing units. 

(a)  New and existing mining (minor and major minerals), stone 

quarrying and crushing units shall be prohibited with immediate 

effect except for meeting the domestic needs of bona fide local 

residents including digging of earth for construction or repair of 

houses and for manufacture of country tiles or bricks for housing 

and for personal consumption; 

(b) The mining operations shall  be carried out in accordance with the 

order of the Hon’ble Supreme Court dated  the 04th August, 2006, 

in the matter of T.N. Godavarman Thirumulpad Vs. UOI in 

W.P.(C) No.202 of 1995 and dated the 21st April, 2014, in the 

matter of Goa Foundation Vs. UOI in W.P.(C) No.435 of 2012. 

2.  Setting of industries causing 
pollution (Water, Air, Soil, Noise, 
etc.). 

(a) No new industries and expansion of existing polluting industries in 
the Eco-sensitive Zone shall be permitted.  
(b) Only non-polluting industries shall be permitted within Eco-

sensitive Zone as per classification of industries in the guidelines 
issued by the Central Pollution Control Board in February 2016, 
unless otherwise specified in this notification and non-polluting 
cottage industries shall be promoted.  

3.  Establishment of major hydro-

electric project. 

Prohibited (except as otherwise provided) as per applicable laws. 

4.  Use or production or processing of 
any hazardous substances. 

Prohibited (except as otherwise provided) as per applicable laws. 

5.  Discharge of untreated effluents in 
natural water bodies or land area. 

Prohibited (except as otherwise provided) as per applicable laws. 

6.  Setting of new saw mills. No new or expansion of existing saw mills shall be permitted within 
the Eco-sensitive Zone. 

7.  Setting up of brick kilns. Prohibited (except as otherwise provided) as per applicable laws. 

8.  Fishing. There shall be complete ban on commercial fishing in all the water 

bodies in the Eco-sensitive Zone, however, fishing can be carried out 
by local communities for their bonafide livelihood needs.  

9.  Commercial use of firewood. Prohibited (except as otherwise provided) as per applicable laws. 

10.  New wood based industry.  (a) Establishment of new wood based industry shall not be permitted 
within the limits of Eco-sensitive Zone: 

Provided that the existing wood-based industry may continue as per 
law: 
(b) The renewal of licenses of existing saw mills shall not be done on 
their expiry period. 

B. Regulated Activities 

11.  Commercial establishment of hotels 

and resorts. 

No new commercial hotels and resorts shall be permitted within one 

kilometer of the boundary of the protected area or upto the extent of 
Eco-sensitive zone, whichever is nearer, except for small temporary 
structures for Eco-tourism activities: 
Provided that, beyond one kilometer from the boundary of the 

protected area or upto the extent of Eco-sensitive Zone whichever is 
nearer, all new tourist activities or expansion of existing activities shall 
be in conformity with the Tourism Master Plan and guidelines as 
applicable. 

12.  Construction activities. (a) No new commercial construction of any kind shall be permitted 

within one kilometer from the boundary of the protected area or 

upto extent of the Eco-sensitive Zone, whichever is nearer: 

Provided that, local people shall be permitted to undertake 
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construction in their land for their use including the activities 

mentioned in sub-paragraph (1) of paragraph 3 as per building 
byelaws to meet the residential needs of the local residents. 

(b) The construction activity related to small scale industries not 

causing pollution shall be regulated and kept at the minimum, 

with the prior permission from the competent authority as per 

applicable rules and regulations, if any. 

(c) Beyond one kilometer it shall be regulated as per the Zonal 

Master Plan.   

13.  Small scale nonpolluting industries. Non-polluting industries as per classification of industries issued by 
the Central Pollution Control Board in February 2016 and non-

hazardous, small-scale and service industry, agriculture, floriculture, 
horticulture or agro-based industry producing products from 
indigenous materials from the Eco-sensitive Zone shall be permitted 
by the competent authority. 

14.  Felling of trees. (a) There shall be no felling of trees on the forest or Government or 

revenue or private lands without prior permission of the competent 

authority in the State Government. 

(b) The felling of trees shall be regulated in accordance with the 

provisions of the concerned Central or State Act and the rules 

made thereunder. 

15.  Collection of Forest Produce or 
Non-Timber Forest Produce 
(NTFP). 

Regulated under applicable laws. 

16.  Erection of electrical and 
communication towers and laying of 
cables and other infrastructures. 

Regulated under applicable laws (underground cabling may be 
promoted). 
 

17.  Infrastructure including civic 
amenities. 

Shall be done with mitigation measures, as per applicable laws, rules, 
regulations and available guidelines. 

18.  Widening and strengthening of 
existing roads and construction of 
new roads. 

Shall be done with mitigation measures, as per applicable laws, rules, 
regulations and available guidelines.  

19.  Undertaking other activities related 
to tourism like over flying the Eco-

sensitive Zone  area by  hot air 
balloon, helicopter, drones, 
microlites, etc. 

Regulated under applicable laws. 

20.  Protection of hill slopes and river 

banks. 

Regulated under applicable laws. 

21.  Movement of vehicular traffic at 
night. 

Regulated for commercial purpose under applicable laws.  

22.  Ongoing agriculture and horticulture 
practices by local communities 
along with dairies, dairy farming, 

aquaculture and fisheries. 

Permitted under applicable laws for use of locals. 

23.  Establishment of large-scale 
commercial livestock and poultry 
farms by firms, companies, etc. 

Regulated under applicable laws. 
 

24.  Discharge of treated waste 
water/effluents in natural water 
bodies or land area. 

The discharge of treated waste water/effluents shall be avoided to 
enter into the water bodies and efforts shall be made for recycle and 
reuse of treated waste water, and the discharge of treated waste 
water/effluent shall be regulated as per applicable laws.  

25.  Commercial extraction of surface 
and ground water. 

Regulated under applicable laws. 
 

26.  Open well, bore well etc. for 
agriculture or other usage. 

Regulated under applicable laws and the activity shall be monitored by 
the concerned authority. 

27.  Solid waste management. Regulated under applicable laws. 

28.  Introduction of exotic species. Regulated under applicable laws.  

29.  Eco-tourism. Regulated under applicable laws. 
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5. Monitoring Committee.- The Central Government hereby constitutes a Monitoring Committee, for effective 
monitoring of the Eco-sensitive Zone, comprising of the following, namely: - 

S. No. Constituent of Monitoring Committee Designation 

1.  District Collector, Bharatpur Chairman; 

2.  Representative of District Collector, Karauli Member; 

3.  Member-Secretary or Member, Rajasthan State Biodiversity Board Member; 

4.  Superintendent of Police, Bharatpur Member; 

5.  A representative of Non-Governmental Organisation working in the field of 
wildlife conservation to be nominated by the State Government  

Member; 

6.  One expert in ecology from a recognised institution or university of the State  Member; 

7.  District level officers of the Departments of-  
(i) Public Works Department;  (ii) Irrigation;  (iii) Tourism and  

(iv) Mining   

Member; 

8.  Regional Officer of the State Pollution Control Board Member; 

9.  Honorary Wildlife Warden Bharatpur Member; 

10.  Deputy Conservator of Forest (Wildlife), Bharatpur Member- 
Secretary. 

6. Terms of reference. – (1) The Monitoring Committee shall monitor the compliance of the provisions of this 

notification. 

(2) The tenure of the Monitoring committee shall be for three years or till the re-constitution of the new Committee by 
the State Government and subsequently the Monitoring Committee shall be constituted by the State Government. 

(3) The activities that are covered in the Schedule to the notification of the Government of India in the erstwhile 
Ministry of Environment and Forests number S.O. 1533 (E), dated the 14th September, 2006, and are falling in the Eco-
sensitive Zone, except for the prohibited activities as specified in the Table under paragraph 4 thereof, shall be 
scrutinised by the Monitoring Committee based on the actual site-specific conditions and referred to the Central 
Government in the Ministry of Environment, Forest and Climate Change for prior environmental clearances under the 

provisions of the said notification. 

(4) The activities that are not covered in the Schedule to the notification of the Government of India in the erstwhile 
Ministry of Environment and Forests number S.O. 1533 (E), dated the 14th September, 2006 and are falling in the  
Eco-sensitive Zone, except for the prohibited activities as specified in the Table under paragraph 4 thereof, shall be 

scrutinsed by the Monitoring Committee based on the actual site-specific conditions and referred to the concerned 
regulatory authorities. 

30.  Use of polythene bags. Regulated under applicable laws. 

31.  Commercial sign boards and 

hoardings. 

Regulated under applicable laws. 

C. Promoted Activities 

32.  Rain water harvesting. Shall be actively promoted. 

33.  Organic farming. Shall be actively promoted. 

34.  Adoption of green technology for 
all activities. 

Shall be actively promoted. 

35.  Cottage industries including village 
artisans, etc. 

Shall be actively promoted. 

36.  Use of renewable energy and fuels. Bio gas, solar light, etc. shall be actively promoted.  

37.  Agro-forestry. Shall be actively promoted. 

38.  Plantation of horticulture and 
herbals. 

Shall be actively promoted. 

39.  Use of eco-friendly transport. Shall be actively promoted. 

40.  Skill development. Shall be actively promoted. 

41.  Restoration of degraded land/ 
forests/ habitat. 

Shall be actively promoted. 

42.  Environmental awareness. Shall be actively promoted. 
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(5) The Member-Secretary of the Monitoring Committee or the concerned Deputy Commissioner(s) shall be competent 
to file complaints under section 19 of the Environment (Protection) Act, 1986 against any person who contravenes the 
provisions of this notification. 

(6) The Monitoring Committee may invite representatives or experts from concerned Departments, representatives from 

industry associations or concerned stakeholders to assist in its deliberations depending on the requirements on issue to 
issue basis. 

(7) The Monitoring Committee shall submit the annual action taken report of its activities as on the 31st March of every 
year by the 30th June of that year to the Chief Wildlife Warden in the State as per proforma appended at Annexure V. 

(8) The Central Government in the Ministry of Environment, Forest and Climate Change may give such directions, as it 
deems fit, to the Monitoring Committee for effective discharge of its functions. 

7. Additional measures.- The Central Government and State Government may specify additional measures, if any, for 
giving effect to provisions of this notification.  

8. Supreme Court, etc. orders.- The provisions of this notification shall be subject to the orders, if any passed or to be 
passed by the Hon’ble Supreme Court of India or High Court or National Green Tribunal. 

 

[F. No. 25/56/2015-ESZ-RE] 

 Dr. SATISH C. GARKOTI,  Scientist ‘G’ 

 

ANNEXURE- I 

 

BOUNDARY DESCRIPTION OF ECO-SENSITIVE ZONE OF THE BANDH-BARETHA WILDLIFE 

SANCTUARY 

� North : Forest Block Nehroli Kheri Dang, Sookha Shila and Banshi Pahadpur Blocks 

� South : Forest Block boundaries of Sookha Shila, Banshi Pahad Darvaahna, Kot and Vajna blocks 

� East    : Block boundary of Vajna forest block 

� West  : Forest block boundaries of Nahroli, Shahpur, Darvarahna and Vajna forest blocks 

The Eco-Sensitive Zone will be the area falling within one kilometer from the above mentioned boundaries of the 
Wildlife Sanctuary on three (south, west and north) sides, however on the eastern side for Banshi Pahadpur A and Banshi 
Pahadpur B blocks as well as the part of Sookha shila block facing towards Banshi Pahadpur B block the Eco-sensitive 
Zone width will be 25 meters from the blocks boundary.  The revenue area falling within the Sanctuary entire area will 

be treated as Eco-sensitive Zone. 

 

 

 

 

 

79



¹Hkkx IIµ[k.M 3(ii)º Hkkjr dk jkti=k % vlk/kj.k 37 

ANNEXURE- IIA 

MAP OF BANDH-BARETHA WILDLIFE SANCTUARY AND ITS ECO-SENSITIVE ZONE  

(i) Part 1 
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(ii) Part 2 
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ANNEXURE- IIB 

GOOGLE MAP OF BANDH-BARETHA WILDLIFE SANCTUARY AND ITS ECO-SENSITIVE ZONE  
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ANNEXURE- IIC 

 

MAP OF ECO-SENSITIVE  ZONE OF BANDH-BARETHA WILDLIFE SANCTUARY ON SURVEY OF 

INDIA (SOI) TOPOSHEET 
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ANNEXURE- IID 

LAND-USE MAP OF ECO-SENSITIVE ZONE OF BANDH-BARETHA WILDLIFE SANCTUARY  
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ANNEXURE- IIE 

 

DRAINAGE MAP OF BANDH-BARETHA WILDLIFE SANCTUARY & ITS ECO-SENSITIVE ZONE 
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ANNEXURE- IIF 

MAP OF ECO-SENSITIVE ZONE OF BANDH-BARETHA WILDLIFE SANCTUARY ALONG WITH 

LATITUDE AND LONGITUDE OF PROMINENT LOCATIONS 
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ANNEXURE-III 

TABLE A: Geo-coordinates of prominent locations of Bandh-Baretha Wildlife Sanctuary 

Sl. No. Longitude Latitude 

0 77
0 

29’ 49.058” E 26
0 

57’ 24.991” N 

1. 77
0 

30’ 2.831” E 26
0 

56’ 40.281” N 

2. 77
0 

30’ 2.831” E 26
0 

56’ 40.281” N 

3. 77
0 

29’ 9.866” E 26
0 

56’ 38.807” N 

4. 77
0 

28’ 46.032” E 26
0 

56’ 37.636” N 

5. 77
0 

28’ 34.082” E 26
0 

56’ 59.161” N 

6. 77
0 

29’ 22.679” E 26
0 

57’ 27.800” N 

7. 77
0 

30’ 12.488” E 26
0 

55’ 32.823” N 

8. 77
0 

29’ 31.549” E 26
0 

55’ 2.417” N 

9. 77
0 

28’ 48.729” E 26
0 

54’ 44.259” N 

10. 77
0 

27’ 58.193” E 26
0 

54’ 49.484” N 

11. 77
0 

27’ 40.833” E 26
0 

55’ 11.163” N 

12. 77
0 

28’ 6.586” E 26
0 

55’ 33.166” N 

13. 77
0 

28’ 51.979” E 26
0 

55’ 41.560” N 

14. 77
0 

29’ 29.150” E 26
0 

55’ 43.358” N 

15. 77
0 

28’ 23.567” E 26
0 

53’ 25.223” N 

16. 77
0 

26’ 56.720” E 26
0 

52’ 30.748” N 

17. 77
0 

25’ 53.923” E 26
0 

51’ 9.242” N 

18. 77
0 

26’ 28.046” E 26
0 

49’ 1.690” N 

19. 77
0 

24’ 53.902” E 26
0 

48’ 27.978” N 

20. 77
0 

22’ 54.886” E 26
0 

47’ 2.874” N 

21. 77
0 

21’ 22.284” E 26
0 

46’ 4.494” N 

22. 77
0 

21’ 3.475” E 26
0 

47’ 15.208” N 

23. 77
0 

20’ 5.770” E 26
0 

48’ 7.992” N 

24. 77
0 

18’ 2.917” E 26
0 

46’ 48.850” N 

25. 77
0 

16’ 35.904” E 26
0 

48’ 14.955” N 

26. 77
0 

15’ 45.870” E 26
0 

49’ 21.440” N 

27. 77
0 

17’ 4.923” E 26
0 

51’ 27.519” N 

28. 77
0 

18’ 17.381” E 26
0 

51’ 33.166” N 

29. 77
0 

18’ 17.921” E 26
0 

55’ 10.046” N 

30. 77
0 

21’ 29.703” E 26
0 

50’ 19.9076” N 

31. 77
0 

23’ 27.569” E 26
0 

50’ 54.544” N 

32. 77
0 

24’ 51.229” E 26
0 

52’ 18.312” N 

33. 77
0 

27’ 7.512” E 26
0 

52’ 59.424” N 

34. 77
0 

25’ 47.878” E 26
0 

53’ 8.104” N 

35. 77
0 

23’ 44.802” E 26
0 

52’ 35.214” N 

36. 77
0 

22’ 11.189” E 26
0 

52’ 50.289” N 

37. 77
0 

24’ 53.491” E 26
0 

54’ 39.923” N 

38. 77
0 

26’ 34.727” E 26
0 

55’ 13.498” N 

39. 77
0 

26’ 28.277” E 26
0 

48’ 26.259” N 

40. 77
0 

26’ 1.212” E 26
0 

48’ 1.180” N 
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41. 77
0 

25’ 20.406” E 26
0 

47’ 59.639” N 

42. 77˚25’20.475’’E 26˚44’33.356’’N 

43. 77˚28’54.272’’E 26˚45’38.629’’N 

44. 77˚26’54.335’’E 26˚44’29.626’’N 

45. 77˚23’9.376’’E 26˚42’25.891’’N 

46. 77˚20’57.986’’E 26˚43’44.169’’N 

47. 77˚22’11.262’’E 26˚45’42.631’’N 

48. 77˚23’41.877’’E 26˚47’9.687’’N 

49. 77˚22’32.409’’E 26˚54’19.642’’N 

50. 77˚20’25.665’’E 26˚52’49.166’’N 

51. 77˚18’42.189’’E 26˚52’25.896’’N 

52. 77˚20’24.829’’E 26˚53’23.797’’N 

 

TABLE B: Geo-coordinates of prominent locations of Eco-sensitive Zone 

Sl. No. Longitude Latitude 

1. 77˚29’42.472’’E 26˚57’34.841’’N 

2. 77˚30’1.676’’E 26˚57’17.596’’N 

3. 77˚30’4.204’’E 26˚56’0.658’’N 

4. 77˚29’24.271’’E 26˚56’30.030’’N 

5. 77˚29’9.331’’E 26˚56’48.716’’N 

6. 77˚28’22.095’’E 26˚56’40.509’’N 

7. 77˚29’2.722’’E 26˚57’20.438’’N 

8. 77˚30’33.157’’E 26˚55’47.160’’N 

9. 77˚30’0.374’’E 26˚55’16.684’’N 

10. 77˚29’7.677’’E 26˚54’51.539’’N 

11. 77˚28’22.919’’E 26˚54’37.527’’N 

12. 77˚27’32.705’’E 26˚54’54.277’’N 

13. 77˚27’53.488’’E 26˚55’26.070’’N 

14. 77˚28’12.961’’E 26˚55’36.009’’N 

15. 77˚29’13.955’’E 26˚55’36.722’’N 

16. 77˚26’43.710’’E 26˚55’46.377’’N 

17. 77˚27’22.190’’E 26˚54’39.717’’N 

18. 77˚28’59.751’’E 26˚53’24.296’’N 

19. 77˚28’22.126’’E 26˚52’37.307’’N 

20. 77˚27’9.480’’E 26˚51’39.990’’N 

21. 77˚26’20.142’’E 26˚50’27.208’’N 

22. 77˚27’9.624’’E 26˚49’4.872’’N 

23. 77˚26’54.485’’E 26˚47’49.998’’N 

24. 77˚25’38.735’’E 26˚47’30.294’’N 

25. 77˚25’0.000’’E 26˚46’3.057’’N 

26. 77˚25’53.167’’E 26˚45’1.101’’N 

27. 77˚27’10.886’’E 26˚46’2.520’’N 
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28. 77˚29’27.884’’E 26˚45’19.205’’N 

29. 77˚27’18.141’’E 26˚43’59.502’’N 

30. 77˚25’54.866’’E 26˚42’58.740’’N 

31. 77˚23’46.454’’E 26˚42’16.479’’N 

32. 77˚20’31.303’’E 26˚42’19.083’’N 

33. 77˚20’27.475’’E 26˚44’2.482’’N 

34. 77˚19’43.504’’E 26˚46’7.480’’N 

35. 77˚20’30.668’’E 26˚47’38.743’’N 

36. 77˚18’33.757’’E 26˚46’30.357’’N 

37. 77˚17’10.839’’E 26˚46’27.244’’N 

38. 77˚16’2.237’’E 26˚47’53.802’’N 

39. 77˚14’49.077’’E 26˚49’9.129’’N 

40. 77˚14’48.526’’E 26˚50’39.796’’N 

41. 77˚15’43.076’’E 26˚51’19.927’’N 

42. 77˚16’55.321’’E 26˚52’4.564’’N 

43. 77˚18’30.442’’E 26˚52’58.767’’N 

44. 77˚19’46.369’’E 26˚53’36.617’’N 

45. 77˚21’5.907’’E 26˚54’0.457’’N 

46. 77˚23’1.890’’E 26˚54’42.621’’N 

47. 77˚24’27.154’’E 26˚55’9.503’’N 

48. 77˚25’27.934’’E 26˚54’51.996’’N 

 

 

ANNEXURE-IV 

LIST OF VILLAGE AREA COMING UNDER ECO-SENSITIVE ZONE OF BANDH-BARETHA SANCTUARY 

ALONG WITH GEO-COORDINATES 

Sl. No. Village name Longitude Latitude 

1. Sirrond 77° 27’ 56.537” E 26° 55’ 20.751” N 

2. Karanpura 77° 25’ 13.294” E 26° 54’ 55.545” N 

3. Churari Dang 77° 26’ 15.821” E 26° 55’ 31.624” N 

4. Bansi 77° 28’ 47.863” E 26° 55’ 5.347” N 

5. Bastrawali 77° 23’ 40.073” E 26° 54’ 40.864” N 

6. Singhara 77° 19’ 45.287” E 26° 53’ 26.937” N 

7. Gothra 77° 24’ 4.128” E 26° 55’ 4.710” N 

8. Mahmadpura 77° 22’ 33.675” E 26° 54’ 35.292” N 

9. Palidang 77° 24’ 34.943” E 26° 54’ 12.204” N 

10. Khohri 77° 28’ 5.557” E 26° 53’ 55.634” N 

11. Dumriya 77° 25’ 47.546” E 26° 54’ 7.508” N 

12. Bangaspura 77° 21’ 8.386” E 26° 53’ 57.599” N 

13. Singhaniya 77° 27’ 17.639” E 26° 53’ 25.315” N 
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14. Sookha Seela 77° 22’ 39.632” E 26° 53’ 20.584” N 

15. Chahai 77° 18’ 56.002” E 26° 53’ 11.611” N 

16. Sulanpur 77° 20’ 33.375” E 26° 53’ 32.541” N 

17. Tarbeejpur 77° 26’ 9.729” E 26° 53’ 7.211” N 

18. Shergarh 77° 17’ 43.464” E 26° 52’ 49.265” N 

19. Gujnua 77° 24’ 56.718” E 26° 52’ 35.478” N 

20. Kheri Dang 77° 20’ 37.612” E 26° 52’ 35.153” N 

21. Thana Dang 77° 19’ 15.464” E 26° 52’ 13.502” N 

22. Samri 77° 24’ 3.486” E 26° 52’ 13.330” N 

23. Mangren Kalan 77° 27’ 2.892” E 26° 52’ 35.286” N 

24. Turtipura 77° 22’ 9.209” E 26° 52’ 5.071” N 

25. Ban Kookra 77° 26’ 9.096” E 26° 52’ 12.020” N 

26. Budhawar 77° 23’ 7.974” E 26° 52’ 0.883” N 

27. Sikandara 77° 16’ 57.955” E 26° 51’ 56.619” N 

28. Khulawali 77° 21’ 28.821” E 26° 52’ 10.535” N 

29. Popalpura 77° 21’ 57.042” E 26° 51’ 46.187” N 

30. Nahroli 77° 16’ 22.523” E 26° 51’ 19.494” N 

31. Ghunaini 77° 16’ 22.523” E 26° 51’ 19.494” N 

32. Chainpura 77° 20’ 53.293” E 26° 51’ 19.054” N 

33. Tarsooma 77° 24’ 27.744” E 26° 50’ 58.381” N 

34. Shahpur 77° 18’ 21.886” E 26° 49’ 6.346” N 

35. Dar Barahna 77° 22’ 51.181” E 26° 50’ 16.804” N 

36. Dhorairi 77° 14’ 51.841” E 26° 50’ 9.592” N 

37. Puraharlel 77° 15’ 38.491” E 26° 50’ 30.721” N 

38. Seopura 77° 19’ 45.624 E 26° 49’ 18.066” N 

39. Gurdha Dang 77° 20’ 59.464” E 26° 49’ 22.213” N 

40. Singhban Dang 77° 20’ 58.357” E 26° 50’ 37.187” N 

41. Bajna 77° 25’ 30.971 E 26° 48’ 49.054” N 

42. Parua 77° 23’ 19.195” E 26° 48’ 18.775” N 

43. Danda 77° 16’ 22.979” E 26° 48’ 1333” N 

44. Jhatola 77 ° 14’ 57.193” E 26° 48’ 57.541” N 

45. Timkoli 77° 20’ 21.033” E 26° 46’ 28.941” N 

46. Kot 77° 22’ 14.914” E 26° 45’ 28.055” N 

47. Kani 77° 24’ 53.267” E 26° 47’ 7.000” N 

48. Nawalapura 77° 17’ 18.753” E 26° 46’ 44.407” N 

49. Samantgarh 77° 27’ 8.916” E 26° 45’ 46.4485” N 

50. Jaisora 77° 24’ 12.028” E 26° 45’ 14.832” N 

51. Baisore 77° 24’ 12.028” E 26° 45’ 14.832” N 

52. Kotra 77° 28’ 55.656” E 26° 44’ 15.579” N 

53. Jamoora 77° 20’ 35.261” E 26° 44’ 44.488” N 
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54. Chak Samantgarh 77° 27’ 0.940” E 26° 44’ 44.222” N 

55. Dhaur 77° 27’ 0.497” E 26° 43’ 33.886 N 

56. Singhrawali 77° 23’ 20.143” E 26° 43’ 18.997” N 

57. Khanpura 77° 24’ 48.106” E 26° 42’ 44.488” N 

58. Bansrai 77° 23’ 53.521” E 26° 42’ 36.135” N 

59. Nayapura Radhol 77° 21’ 29.715” E 26° 42’ 4.159” N 

60. Barman 77° 22’ 49.778” E 26° 42’ 7.236” N 

61. Mahalpur Choora 77° 28’ 54.515” E 26° 56’ 54.789” N 

62. Paharpur 77° 29’ 41.116” E 26° 56’ 55.137” N 

 

Annexure –V  

Performa of Action Taken Report: - Eco-sensitive Zone Monitoring Committee.- 

1. Number and date of meetings.  

2. Minutes of the meetings: Mention main noteworthy points. Attach minutes of the meeting as separate Annexure. 

3. Status of preparation of Zonal Master Plan including Tourism Master Plan.  

4. Summary of cases dealt for rectification of error apparent on face of land record (Eco-sensitive Zone wise). 

Details may be attached as Annexure. 

5. Summary of cases scrutinised for activities covered under the Environment Impact Assessment Notification, 

2006. Details may be attached as separate Annexure. 

6. Summary of cases scrutinised for activities not covered under the Environment Impact Assessment Notification, 

2006. Details may be attached as separate Annexure. 

7. Summary of complaints lodged under section 19 of the Environment (Protection) Act, 1986.  

8. Any other matter of importance. 
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ऄसाधारण  

EXTRAORDINARY 

भाग II—खण् ड 3—ईप-खण् ड (ii)  

PART II—Section 3—Sub-section (ii) 

प्राजधकार स ेप्रकाजित 

PUBLISHED BY AUTHORITY 

 

पयाावरण, वन और िलवाय ुपररवतान मतं्रालय 

ऄजधसचूना 

नइ ददल्ली, 18 मइ, 2021 

का.अ. 1929(ऄ).—केन्द्रीय सरकार, द्वारा का. अ. सं. 6319 (ऄ), तारीख 26 ददसंबर, 2018 को भारत के 

रािपत्र में प्रकाजित, भारत सरकार के पयाावरण, वन और िलवाय ुपररवतान मंत्रालय की ऄजधसूचना में रािस्ट्थान राज्य में 

बांध बरेठा वन्द्यिीव ऄभयारण्य के चारों ओर पाररजस्ट्थजतकी संवेदी जोन ऄजधसूजचत दकया गया था; 

और, रािस्ट्थान राज्य सरकार ने पत्र संख्या 1(71)/बांध बरेठा/वन/2002 पी टी, तारीख 1 ऄप्रैल, 2021 और  

तारीख 2 ऄप्रलै, 2021, के माध्यम से सूजचत दकया ह ैदक ऄजधसूजचत बांध बरेठा वन्द्यिीव ऄभयारण्य के दो ऄलग खंडों 

ऄथाात ् बंसी पहाड़पुर-क और बंसी पहाड़पुर-ख को रािपत्र संख्या एफ1(71)/वन/बांध बरेठा/02 भाग तारीख 23 माचा, 

2021 के तहत गरै-ऄजधसूजचत दकया गया ह।ै बंसी पहाड़पुर-क का क्षेत्रफल पाररजस्ट्थजतकी संवेदी िोन  जवस्ट्तार  के साथ 

221.75 हके्टेयर और क्रमि: 25 मीटर  और  26.356 हके्टेयर का के्षत्र ह।ै  बंसी पहाड़पुर-ख का  क्षेत्रफल पाररजस्ट्थजतकी 

संवेदी िोन जवस्ट्तार के साथ 424.81 हके्टेयर और क्रमि: 25 मीटर  और 27.514 हके्टेयर का के्षत्र ह।ै रािस्ट्थान राज्य 

सरकार न ेयह भी ऄनुरोध दकया ह ैदक चूूँदक ईपयुाक्त खंड ऄब ऄजधसूजचत ऄभयारण्य का भाग नहीं ह,ै आसजलए आन दोनों 

खंडों के असपास के पाररजस्ट्थजतकी संवेदी िोन को 53.870 हके्टेयर (0.5387 वगा दकलोमीटर) के संयकु्त के्षत्र के साथ गरै-

ऄजधसूजचत करन ेपर जवचार दकया िाना चाजहए।  

ऄतः, केन्द्रीय सरकार, पयाावरण (संरक्षण) जनयम, 1986 के जनयम 5 के ईपजनयम (4) के साथ परठत पयाावरण 

(संरक्षण) ऄजधजनयम, 1986 (1986 का 29) की धारा 3 की ईपधारा (2) और ईपधारा (3) के खंड (v) और (xiv), 

ईपधारा (1) द्वारा प्रदत्त िजक्तयों का प्रयोग करत ेहुए, ईक्त ऄजधसूचना में जनम्नजलजखत संिोधन करती ह,ै ऄथाात:्- 

(i) पैरा 1 में, ईप-पैरा (1) में, “पाररजस्ट्थजतकी संवेदी जोन का क्षते्रफल 173.92 वगा दकलोमीटर’’ िब्दों और ऄंकों के 

स्ट्थान पर, “पाररजस्ट्थजतकी संवेदी जोन का क्षेत्रफल 173.38 वगा दकलोमीटर’’ िब्द और ऄंक रखे िाएगंे । 

स.ं    1802] नइ ददल्ली, मगंलवार, मइ 18, 2021/विैाख 28, 1943  

No.  1802] NEW DELHI, TUESDAY, MAY 18, 2021/VAISAKHA 28, 1943  

सी.जी.-डी.एल.-अ.-18052021-227044
CG-DL-E-18052021-227044
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(ii) ईपाबंध-IIक से ईपाबंध-IIच के स्ट्थान पर, संलग्न ईपाबंध रखे िाएंगे । 

(iii) ईपाबंध-III की सारणी ख में, क्रम सं. 6 और क्रम सं. 15 का लोप दकया िाएगा । 

[फा. सं. 25/56/2015-इएसिेड-अरइ] 

डॉ. सतीि चन्द्र गढ़कोटी, वैज्ञाजनक ‘िी’ 

रटप्पण : मूल ऄजधसूचना भारत के रािपत्र, ऄसाधारण, भाग II, खंड 3, ईपखंड (ii) में ऄजधसूचना संख्यांक  

का.अ. 6319(ऄ), तारीख 26 ददसंबर, 2018 द्वारा प्रकाजित की गइ थी; 

 

ईपाबधं-IIक 

बाधं बरेठा वन्द्यिीव ऄभयारण्य और आसके पाररजस्ट्थजतकी सवंेदी जोन का मानजचत्र 
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ईपाबधं-IIख 

बाधं बरेठा वन्द्यिीव ऄभयारण्य और आसके पाररजस्ट्थजतकी सवंदेी जोन का गगूल मानजचत्र 
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ईपाबधं-IIग 

भारतीय सवके्षण (एस ओ अइ) टोपोिीट पर बाधं बरेठा वन्द्यिीव ऄभयारण्य के पाररजस्ट्थजतकी सवंदेी जोन का मानजचत्र 
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ईपाबधं-IIघ 

बाधं बरेठा वन्द्यिीव ऄभयारण्य के पाररजस्ट्थजतकी सवंदेी जोन का भजूम-ईपयोग मानजचत्र 
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ईपाबधं-IIङ 

बाधं बरेठा वन्द्यिीव ऄभयारण्य और आसके पाररजस्ट्थजतकी सवंदेी जोन का िल-जनकासी मानजचत्र 
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ईपाबधं-IIच 

मखु्य ऄवस्ट्थानों के ऄक्षािं और दिेातंर सजहत बाधं बरेठा वन्द्यिीव ऄभयारण्य के पाररजस्ट्थजतकी सवंदेी जोन का मानजचत्र 
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 18th May, 2021 

 S.O. 1929(E).—WHEREAS by the notification of the Government of India in the 

Ministry of Environment, Forest and Climate Change published in the Gazette of India vide 

number S.O. 6319(E), dated the 26
th

 December 2018, the Central Government notified an Eco-

sensitive Zone (ESZ) surrounding the Bandh Baretha Wildlife Sanctuary in the State of Rajasthan;  

AND WHEREAS, the State Government of Rajasthan vide letters number 1(71)/Band 

Baretha/Forest/2002pt, dated 1
st
 April, 2021 and dated 2

nd
 April 2021, has communicated that two 

standalone blocks namely Bansi Pahadpur-A and Bansi Pahadpur-B of the notified Band Baretha 

Wildlife Sanctuary have been denotified vide Gazette No. F1(71)Van/Bandh-Baretha/02 Part 

dated 23
rd

 March, 2021. The area of Bansi Pahadpur-A is 221.75 hectares with ESZ extent and 

area of 25 m and 26.356 ha, respectively.  The area of Bansi Pahadpur-B is 424.81 hectares with 

ESZ extent and area of 25 m and 27.514 ha, respectively.  The State Government of Rajasthan has 

also requested that since the above mentioned blocks are no more part of the notified Sanctuary, 

the ESZ around these two blocks with combined area of 53.870 ha (0.5387 square kilometers) to 

be considered denotified. 

            NOW, THEREFORE, in exercise of the powers conferred by sub-section (1), clauses (v) 

and (xiv) of sub–section (2) and sub-section (3) of section 3 of the Environment (Protection) Act, 

1986 (29 of 1986) read with sub-rule (4) of rule 5 of the Environment (Protection) Rules, 1986, 

the Central Government hereby makes the following amendments in the said notification, namely: 

- 

(i) in paragraph 1, in sub-paragrph (1), for the words and figures ―area of the Eco-sensitive 

Zone is 173.92 square kilometres‖, the words and figures ―area of the Eco-sensitive 

Zone is 173.38 square kilometres‖ shall be substituted; 

(ii)  for Annexure IIA to Annexure IIF, the enclosed Annexures shall be substituted; 

(iii) in Table B of Annexure-III, Sl. No. 6 and S. No. 15 shall be omitted.   

[F.No. 25/56/2015-ESZ-RE]  

Dr. SATISH C. GARKOTI, Scientist G’   

 Note :  The principal notification was published in the Gazette of India, Extraordinary, Para II, 

Section 3, Sub-section (ii), vide number S. O. 6319(E), dated the 26
th

 December, 2018. 
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[भाग II—खण् ड 3(ii)] भारत का रािपत्र : ऄसाधारण 9 

 

ANNEXURE- IIA  

MAP OF BANDH-BARETHA WILDLIFE SANCTUARY AND ITS ECO-SENSITIVE ZONE 
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10  THE GAZETTE OF INDIA : EXTRAORDINARY    [PART II—SEC. 3(ii)] 

ANNEXURE- IIB  

GOOGLE MAP OF BANDH-BARETHA WILDLIFE SANCTUARY AND ITS ECO-SENSITIVE 

ZONE 
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[भाग II—खण् ड 3(ii)] भारत का रािपत्र : ऄसाधारण 11 

ANNEXURE-IIC 

MAP OF ECO-SENSITIVE ZONE OF BANDH-BARETHA WILDLIFE SANCTUARY ON 

SURVEY OF INDIA (SOI) TOPOSHEET 
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12  THE GAZETTE OF INDIA : EXTRAORDINARY    [PART II—SEC. 3(ii)] 

ANNEXURE-IID 

LAND-USE MAP OF ECO-SENSITIVE ZONE OF BANDH-BARETHA WILDLIFE SANCTUARY 
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[भाग II—खण् ड 3(ii)] भारत का रािपत्र : ऄसाधारण 13 

ANNEXURE- IIE  

DRAINAGE MAP OF BANDH-BARETHA WILDLIFE SANCTUARY & ITS ECO-SENSITIVE 

ZONE 
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14  THE GAZETTE OF INDIA : EXTRAORDINARY    [PART II—SEC. 3(ii)] 

ANNEXURE- IIF  

MAP OF ECO-SENSITIVE ZONE OF BANDH-BARETHA WILDLIFE SANCTUARY ALONG WITH 

LATITUDE AND LONGITUDE OF PROMINENT LOCATIONS 
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Annexure-6
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Annexure-7
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Annexure-8
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Annexure-9
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Annexure-10
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Annexure – 11 

Google images and other images reg.  illegal mining in forest area of tehsil 
Bayana, District Bharatpur (Rajasthan) 
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Annexure-11



Bandh Baretha wild Life sanctuary  
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1st  location with GPS coordinates is Darbharana block near village 

kot of tehsil Bayana for illegal mining activity.  
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2nd location with GPS coordinates is also in block Darbharana known as 

Ghadi Bajna nearby village is Bangarra of tehsil Bayana for illegal mining. 
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